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SHRI AJAY MUSHRAN: My point of
order is, the Hon.Minister has just given
some excerpts from the Commission’s Report
which has been put on the table of the
House. These charges are grave. A prima-
facie case exists. | think it should have been
in fitness of things that the Minister himself
should have offered that there should be a
discussion in the House. We have already
given notice.

MR. DEPUTY SPEAKER: The Minister
cannot say that. Only you have to demand.
If you want to demand and take it up for
discussion, you give proper notice, it will be
taken up.

SHRIAJAY MUSHRAN: We havegiven
notice.

SHRI SHANTARAM NAIK: Earler in
the case of Bofors, time usedto be fixed than
and there. Why cannot you do it now also?
(Interruptions)

MR. DEPUTY SPEAKER: Don't you
feel that the Constitution Amendments are
more iImportant than this? Please take your
seat...

(Interruptions)..

MR. DEPUTY SPEAKER: Don't Dis-
turb.

SHRIAJAY MUSHRAN: With your vast
experience it does not take much time to
decidd whether there should be adiscussion
or not.

MR. DEPUTY SPEAKER: | told you,
you give notice.

SHRI AJAY MUSHRAN: You decide it
now.

MR. DEPUTY SPEAKER: [cannotdoit
now.

(Interruptions)
MR. DEPUTY SPEAKER: Shri R.S.

Sparrowto speak onthe Constitution Amend-
ment Bills.

(Interruptions)

14.14 hrs.

CONSTITUTION (SIXTYFOURTH
AMENDMENT) BILL
AND
CONSTITUTION (SIXTYFIFTH AMEND-
MENT) BILL—CONTD

[English]

MR. DEPUTY SPEAKER: The House
shall now take up further discussion on
Constitution Amendment Bilis.

Shri R.S. Sparrow to speak.

SHRIR.S. SPARROW (Jullundur): Hon.
Deputy Speaker Sir, | feel privileged to say a
few words on this very line type of two Bills
that have been brought in by the hon. Prime
Minister and the Government of india.

This is one big point for the people of
India to congratulate themselves on this
particularissue. | qualify it by saying that this
is the realism type of old dream of Mahatma
Gandhi that is now after a long time being
interpreted in its correct shape and form.
There are 7,77,000 villages in India. 80%
plus people are living in huts, hamlets, vil-
lages, sub-urban group of towns and cities.
it affects their province. it affects their uplift.
if this is not the right direction, there could not
be any other right direction in which India
could move. Incidentally, this is something
which runs in consonance with our Constitu-
tion. The very first page of the Constitution—
the Preamble—speaks about democracy,
socialism and secularism. This is the real
base and this is the real organ, from which
these three things will flower into right shape
andfragrance, whenthese two Bills—Acts—
are implemented in spirit and goodwill. This
is going to come up from the masses. Don't
we ever think that those people do not under-
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stand what is happening around the world—
not from now on, but from very long time
back. The village people may not be very
much up in wealth that you have. but other-
wise, they have bundies of commonsense;
activated by that commonsense, they rely
upon themselves. You give them the power,
yougive them the opportunity; that will be the
sure way of India having become one of the
foremost powers—developed in the world.
So, the action taken and the direction being
given by our Prime Minister and the House is
absolutely top class. We people have been
waiting for that. | come from a small village.
| know how people can manage their own
affairs. | cannot forget that in Nagar Council
howthey themselves, without havingto worry
about the authority, used to manage things
between them so well. | cannot forget, for
instance, Baba Dhunda, a small type of
backward class, whose total property in the
world was only two donkeys to move the
grain from one place to another, getting a
little bit of cut out of that. Would you believe?
There were so many bigtype of people living
in that village, independent type of people
living in that village, but whenever there was
any trouble, the little council sat and Baba
Dhunda virtually presided over it. He would
give out truth and justice, without fear for
anybody and his name was working. It he
says ‘all right, | will listen to everything’, it will
be done. If he says that such and such
person will have to pay Rs. 10/- as fine to the
other party, it will be done. Invariably, his
decisions were final, and mind you, they
were all uneducated and low working type of
individuals—financially and otherwise—and
there it worked. Village people are not a bad
lot. They understand each other. They stand
for each other. They can have their family
feuds. It is difficult to see anywhere else-
where you do not have that type of aberra-
tion and that type of fissures. They are there.
Nevertheless, this is a new light shown for
the progress of 800 million people of India.
This will spin out what? Power. Living stan-
dards are going up. Village is awakened. It
wants to have its tiving standards go up.
There has to be a methodology to work out
this process and this process have been
worked out in paper. | happen to sit on
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various workshops concerned with this
subject. | congratulate the Speaker of this
august House for having conducted a very
fine seminar in which many of us had the
opportunity of exchanging views. | might
point out that whatever the plan that may
have been chalked out, whatever the meth-
odology has been worked out—any kind of
plan, it may be an army type of plan also—
you put into operation, you go into battles.
First you work methodically, sector-wise all
your exercises and after thatyou carveouta
plan and go to a battle. While implementing
some weak spots could be spotted. Nothing
is ever perfect but the real checking on that
will be when we float the whole thing into
working and if you spot anything that needs
little bit of an amendment that you can also
be done but that does not mean that this
particular process should hot be started. Itis
a methodically worked out process and it
should be our duty to implement it with full
will and vigour. 1feel sorry today. My friends
may not misunderstand me. This is ane
occasion when even the Opposition should
have been here. This is something which
concerns India. It does not concern small
little people this way or that way. This does
not concern one party alone but it concerns
India as a whole. It is the villages and the
masses that matter. Through various statis-
tics and figures we know the large percent-
age of population which lives below the
poverty line. We know what are the facts—
commendable or mendable—of the sy<*em
of progress that has to be made by way of
upliftment. We also know the standards of
living of our people. Some figures even show
the living standards of certain sections of our
society are going up. So these are the prob-
lems which have 10 be tackled through this
method and In congratulate this House for
finding out this particular method. Lot of work
has been done on this for he last two-three
years and now we have reached 1o certain
conclusions. These are not some kind of
airy-fairy type of conclusion. They are worked-
out type of conclusions and on that we want
to base our future. Future is important, As |
said earlier if thare are any little slips the
same would be mended. | am sorry that the
Opposition people did not give their hand to
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it. | would like to blame them for that. One
should not run away from the battle field. If
you want to fight a battle fight it here. If any
amendments need to be done that does not
mean you should not participate in the de-
bate. This was an opportunity when you
could have pointed out the deficiencies in
this provision. This is real democracy. This
forum is meant for that purpose. So | feel sad
about it. Some of them are capable people.
| am not trying to cause any affront to them.
it is a question which is logical and logically
we have 1o look at everything and notthrough
‘dhakambazi’. We should be aware of our
status and elevated type of position being
the members of this august House. Our is
one of the largest democracy in the world
and apropos of that we have to be large
hearted and not behave like small minions
moving around the place. For this | wish to
recommend that whatever has happened
has happened but now in spirit and with full
mind the Opposition members should onthe
ground everywhere promote this idea that
these two Bills are really worth trying out and
implementing. They should help in their
implementation. As | said earlier if any slips
or holes are spotted while implementing
these provisions those could be plugged.

Now, Sir, a word about reservations. |
have a little request 1o make. As regards
women-folk it is wonderful. Ibow my head to
my women folk—my mother, my sister, etc.
| bow my head meaningfully. Whenever we
have been in difficulty, over the ages our
mothers and womenfolk cameto our rescue.
They even sacrificed themselves looking
after our interests. Today, from the point of
view of our civilisation and heritage, Indian
womanhood is number one in the world. |
have tried it time and again. | cannot forget
Rani Lakhshmibai of Jhansi. All types of
swanky princes hadto bowtheir heads down
and run away from the battlefield. It is won-
derful. What type of exploration and what
type of historical facts are these! So, it may
be Rani Lakhshmibaiof Jhansi, it may be our
other mothers, it may be Mai Bhago, it may
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be so many others. They are the ones who
bring you up. They are the ones who bring
incidentally whatever you have learnt up to
the age of 7,11 and so on and so forth.
Mother was always on your side to put you in
the right direction—don't steal, don't do this,
do that. All these better things have been
given to us by mothers.

In that context, now | come to my last
point for your kind consideration. The Minis-
ter may kindly note it. Wherever it be the
question of reservation, bring in in some
manner or form the exservicemen right from
village upwards. You should involve them in
this project. Agoodthing is always welcome.
In them, there is a sense of discipline, there
is a sense of responsibility, there is a sense
of training. All these things are there inthem.
When | went into he battlefield—you would
believe me—Hindus, Sikhs, Christians,
Harijans, Bodhis, Muslims, all were there.
Not one of them ran away from the battle-
field. So, this is a special type of recommen-
dation to you. Don't misunderstand me. The
best people today are the exservicemen and
the serving personnel of the armed forces.
They are at your disposal. They are yours.
There is nodoubt about it. Exploitthem tothe
full extent. If the ministerial benches and, of
course, our hon. Prime Minister and others
wish to get the views of some us, it is most
welcome. Try to bring in as many of them as
possible. With these words | thank you very
much.

[ Translation]

*SHRIP.SELVENDRAN (Periyakulam):
Hon'ble Deputy Speaker, Sir, | feel over-
whelmingly glad to participate in the debate
on the Panchayat Raj and Nagarpalika Bills
moved by our Hon’ble Prime Minister. These
two Constitution amendment Bills are before
us in @ moment of history. As far as | am
concerned, | feel extremely privileged to be
a member of this House while these two
historic measures are sought to be enacted
for the benefit of generations to come. |.am
equally happy overthe unique opportunity of
participating in this debate.

*Translation of the Originally delivered in Tamil.
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Though this august House has seen a
plethora of Constitution amendment Bills
since Independence, the present Bills moved
by our Hon'ble Prime Minister stand out as a
class of their own in as much as these are
fundamentally revolutionary.

What is revolution? It is a change in
perception, a reformation in contemplation,
daring in expression and ever a new in
action. These are the clear portents and
basic contents of a revolution. That is how |
would liketodefine it. | see allthese essential
ingredients together in our Hon. Prime Min-
ister, Shri Rajiv Gandhi. It is my bounden
duty to assert that by bringing these two Bills,
Prime Minister, Rajiv Gandhi has become
the embodiment of all these revolutionary
virtues.

We are here through the power of the
people and by that same power we return
that power to the people to whom it should
belongthroughthese Bills. Mahatma Gandbhi
very rightly said that the lift of this nation is in
its villages. |, therefore, with profound joy
wish to say that here is the Prime Minister,
who has given life to the villages to see the
nation beaming with life.

The problem is not who are the support-
ers of these historic measures. The problem
is also not which of the parties that oppose
these Bills, which recreate history. Today,
the members of the opposition who ought to
be debating this measure are on the streets
heaping abuse on each and every good
measure this Government is committed to
bring. They have abdicated their duties and
responsibilities towards the poor villages on
whose votes they were able to get elected to
this august House. They have betrayed the
trust reposed in them by the poor villagers by
resigning their seats and absenting them-
selves when two important Constitutional
measures conferring on the poor villagers
the basic democratic rights are being de-
bated. The opposition members have be-
trayed the poor villager's confidence by not
being present here when two measures which
seek to shape the poor villagers destiny,
which seek to fulfill the aspirations of the
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poorvillagers and which seekto caterto their
longing for democratic norishment are being
debated. The opposition members have,
therefore, disappointed their voters. They
have abysmally failed from discharging their
duties. Let there be any number of oppo-
nents. Let there be any number of critiques.
Let me very surely tell the Hon. Prime Minis-
terthatthe 70 crore people ofthis country are
behind him, are behind these measures.

May others ridicule that these are being
brought with an eye on elections. They call it
an election gimmick. Let me very candidly
state a politician thinks of only elections. A
national leader thinks of the progress of the
future generations. Our Hon. Prime Minister,
Shri Rajiv Gandhi has brought these Bills for
the sake of future generations, for shaping
the destiny of the nation as a leader of the
nation. | am profusely thankful to the Hon.
Prime Minister on behalf of the AIADMK for
bringing these Bills.

When “Puratchi Thalaivar” (Leader
Revolutionary) was the Chief Minister of
Tamil Nadu, many of the salient features of
the Bills were sought to be implemented in
the State. He desired to provide for separate
reservation for women. He also desired a
separate reservation for Harijans. He also
desired to provide voting rights to those
attained 18 years in the local body elections.
Certain Opposition parties in the state, as
they register protest again the provisions of
the Bills brought by the Prime Minister, reg-
istered the same protest when MGR made
same proposals. They saw the policy of
reservation for women and Harijans and
reduction of voting age through political
glasses and stayed progressive actions by
judicial injections. They stalled MGR from
reaching democracy to the doors. Today,
MGR is no more with us. When we under-
stand that the dreams of MGR are being
realised andthat his ideals are being concre-
tised through these two Bills, our party is
eloquently in praise of our Hon. Prime Minis-
ter. This Government awarded '‘Bharat Ratna’
on MGR posthumously. Let me state with full
sense of satisfaction that the bringing of
these two Bills with provisions for reserva-
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tion for women and Harijans in the local
bodies is a single act which simply is more
than a match to the awarding of 100 Bharat
Ratnas on MGR. | am, therefore, deeply
thankful to the Prime Minister.

The Bill provides for reservation of 30%
for women. Mother presides over the soci-
ety. She is the head of farily She is a demi-
God. Therefore the only provision that could
have world-wide acclaim is this provision for
reservation for women. Madam Gandhi, the
mother who gave birth on this earth a
memorable son, Shri Rajiv Gandhi, was a
leading example to the world women com-
munity. Hon. Prime Minister, Shri Raiwv
Gandhi has paid a benefiting tribute to it.¢
memory of his great mother by according
30% reservation for women. He has thus
secured Indian women their due honour,
pride and prestige among the world women
community, When we say women, they are
usually looked down upon. As a cricketer
toils to run between the batting end to the
bowling end to secure runs in the game, in
the cricket play of family life, it is the women
who run from the kitchen to bedroom and
back sacrificing their blood and sweat in the
interest of maintaining the honour of the
family. Thus, this reservation is a befitting
gesture. This reservation takes the women
to public life to reach noble heights. |, there-
fore, welcome this provision. These Bills
also provide for reservation of seats for
Harijans in proportion to their population.
Harijans have all along faced hardships in
history. The injuries inflicted by history onthe
people are still bleeding. They were the
victims of oligarchic oppression. They were
the victims of feaudalism. A Tamil poet has
very correctly described their plight in the
following words:-

Wife intrudes forests for wood

When cobbler shapers it for boot

Whils the wife with wounds of thorn in
feet

Chip! Chap! strikes the cobbler uncon-
cerned to make the ends meet.
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When the wife is bleeding in the feet
with thron-injury, the Cobbler is still on his
profession unconcerned for his wife for he
has to make a boot for the Zamindar. These
are the sufferings of the Harijans. It is our
Prime Minister who has to his credit the
honour of providing due and adequate rep-
resentation to Harijans in the village and
urban local bodies. | whole-heartedly wel-
come this provision.

The Bill also provides for quinquennial
elections 1o local bodies if they are super-
seded, elections have to be held within six
months, Election Commission will be re-
sponsible for the direction, superintendance
and conduct of elections to local bodies.

Prior to these Bills, local Governments
in the States have an history replete with
supersessions, delay in holding elections
and other abuses of the rights of poor villag-
ers. The stepping in of the Election Commis-
sions will have a desirable effect of conduct
of elections in time. For months and years
together elections to local bodies in certain
States have not been held. When circum-
stances are notfavourable to the ruling party,
it refuses to test its strength at the local body
elections. No more the powers are with the
State Governments. Election Commission
would decide the elections for the local
bodies. This amendment, therefore, makes
me feel happy.

Many of the accusations of the opposi-
tion Governments are that these Bills usurp
the powers of the State Governments, that
these Bills divest them of their powers and
thatthe centre would directly intervene inthe
local administration. The DMK, the ruling
party in the State of Tamil Nadu has also
levelled such accusations. Even those two
members belonging to that party have de-
serted the House derelicting their duties. |
would like to point out to the august House
that these people who fight for more and
more powers for the States and who shout
slogans that they are willing to shake hands
meanwhile they would raise their voice for
their rights are today shy of transferring

power to the people. Why should they shun
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devolution of powers on the people? Why
should they get alarmed at this? Why should
they get unnarved by the provisions of the
Bills? What is anti-democratic about it? Then
what justification they have in asking for
more and more powers forthe States? Itis as
strange and funny as the idea of wateringthe
branches instead of the roots. People inthe
villages, town and districts are the roots.
When power is devolved on them, political
parties should bot object to it.

While | support the provisions of the Bill,
| would like to make a few suggestions in
regard to elections, Elections are being held
for the three-tier Panchayats. The Bill says,
as per he provisions that would be made in
the respective State laws, the Panchayat
Presidents will be elected. It would be salu-
tory provision if we make that the Union
Chairmen and Chairmen of District Boards
will be elected by direct election. Otherwise,
while the village Panchayat heads elect in
turn the Union Chairman, there would be a
lot of scope for malpractices. In order to
ensure the support of the Panchayat head in
favour of a candidate, all kinds of malprac-
tices would be resorted to. We have many
precedents that support this. While these
revolutionary measures are being enacted, |
am hopeful that Hon. Prime Minister would
make necessary amendments in the Bill to
the effect that the heads of Panchayats at all
levels will be elected by direct election.

For causing this basic social transfor-
mation through these Bills, Hon. Prime Min-
ister would be reverred in history and those
who oppose the measures would become in
famous in history .

SHRI NARESH CHANDRA CHATUR-
VEDI (Kanpur): Mr. Deputy-Speaker, Sir,
first of all, | congratulate the hon. Prime
Minister Shri Rajiv Gandhi for introducing
the Constitutional Sixty-fourth and sixty-fifth

Amendment Bills. This is realisation of
Mahatma Gandhi’s dream.

For Matyatma Gandhi, democracy was
not a system that consisted of the Lok Sabha
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and the State Assemblies only but a system
where decision-making power permeated
downtothe grass-root level. Forthe firsttime
to step towards achieving this end has been
taken by our hon. Prime Minister Shri Rajiv
Gandhi through the introduction of these
Amendments. The entire nation is indebted
to him. As hon. Prof. Ranga said in his
speech that for the first time such a step had
beentaken. And he is the right person to say
so because he was a member of the Con-
stituent Assembly. Such a step would have
been definitely visualized at that time also.
The Constitution came into effect on 26
January, 1950. Forty years have passed
since then but due to some reason or the
other power has not been able to reach the
common man. This is the first time that
power is being devolved to the common man
of the country.

In fact first time the common man, the
farmer, the poor and the down trodden will
feel the true meaning of ‘Swarajya’ in the
country for which our Hon. Prime Minister
deserves to be congratulated. The most
important feature of this Constitutional
amendmentis that it provides for 30% reser-
vation forwomen. Such a step is being taken
for the first time but it doesn’t mean that
women were looked down upon in this coun-
try inthe past. Our 'Rishis’ have given a
mantra which says—"Yatrah naryantu
pujyante, ramante tatrah devatah”, which
means that ‘devatas’ reside where women
are respected. Hon. Shri Rajiv Gandhi has
fulfilled this dream. Our women will assure
the mantle of leadership when Panchayats
areformed in villages. Inthis way the country
is certain to have a bright future before it.
Yesterday in his speech, the Hon. Prime
Minister had drawn attention towards the
various aspects of this matter. He also made
a mention of the apprehension often ex-
pressed by some hon. Members of the
Opposition and some of our so called intel-
lectuals that it is quite possible that some
undesirable elements might capture the
various posts in the Gram Panchayats,
Municipal Corporations and Municipal
Committees. Had this measure of taking
democracy to the grass root level been
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abandoned due fo this fear, it would have
been a failure of our leadership. For the
leadership to succeed it was essential to
place full trust in the masses and this is what
hon. Shri Rajiv Gandhi is doing today. |
agres that by lowering the voting age to 18
years and delegating greater authority to
Gram Panchayats, municipal corporations,
municipal committees and local self bodies,
democracy in this country is baing given a
new look. For several years, and more so in
the Congress Centenary year, our leader
have been asking for the removal of those
elements and power brokers from positions
of power, who have become exploiters. Action
taken against these exploiters will be effec-
tive only when the masses of this country are
allowed to shared the cake of freedom.
Therefore, | feel thatthe amendment related
to reservation for women is a very important
one.

There is another very good provision. It
is believed that economic resources have
been misused for many years. | was pained
to hear the statement given by hon. Shri
Chidambaram about in' respect of the report
of the Kudal Commission. We fought for
nation's independence under Mahatma
Gandbhi's leadership. Various organisations
have been set up in the name of the Father
of the Nation. | am ashamed to learn as how
some persons connected with these organi-
saticns, whose names have been mentioned
in the House today, maligned the name of
the father of the nation and resorted to dis-
honest practices and indulged in malprac-
tices in connivance with foreign powers. My
head hangs in shame to hear this. Shall we
call it a misfortune for the country when we
see that the institutions established afterthe
name of that great soul—MahatmaGandhi—
are indulging in such activities? It is only 42
years back that the father of our nation
passed away andinthe meantime suchtype
of people have emerged. Who will check
these things? It is the people of this country
who will check these things. This is a country
of 82 crores people. If 82 mischief mongers
get together, 82 crore people will meet the
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challenge thrown by them. A handful of
persons cannotface them. While welcoming
the amendment, | would like to make yet
anothersubmission. The conceptof Finance
commission envisaged through this amend-
ment will check misappropriation of funds. It
is a very important prart of this amendment.
Whenthe Finance Commission will continue
to function, even the elected representatives
cannot misappropriate the funds, because
the Finance Commission will exercise con-
trol over the financial resources. It will also
help in checking misappropriation of finan-
cial resources of the country. It is a very
important feature of this Bill.

The second and the most important
feature of this Bill is that elections willbe held
compulsorily after every five years. Our past
experience shows that elections to Munici-
palities and Zila Parishads were not held for
10 to 15 and even 20 years. Municipalities
remained dissolved for years and these were
being run by the bureaucrats, and the de-
mocracy was not in the hands of the people.
This resulted in exploitation of the common
man. This also caused hardship to the
commonmen. Some people starled manag-
ing the affairs of these institutions just as
they manage the affairs of their Zamindaris.
It will also stop misuse of power which had
become a part of life with some peaople. With
the passing of this Bill, elections to these
bodies will be held after every five years.
Hence-forth, the Municipalities, Zila Par-
ishads and Gram Panchayats will be gov-
erned by elected representatives of the
people. | am fully confident that with the
passing of this Bill the common man in the
country willget more powers and democracy
will be further strengthened.

| was stunned to see the stand of the
opposition on this issue. | do not know as to
who their leader is? Mahatma Gandhi was
the leader of all. If these people accept
Mahatma Gandhi as theirleader, they should
have joinedthis revolutionary campaign. The
people of this country and the electorate
which they represent had elected them with
the hope that after their elaction to this su-
preme body, they would contribute their might
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in managing the affairs of democracy through
democratic means and would help in taking
the Ganga of Swaraj to the common man
through democracy.

What happened today? Only those
congressmen are sitting here who belong to
a party which has been fighting for the last
105 years with a view to bringing democracy
to the country and providing the power the
democracy to its people. Today, the hon.
Members belonging to the same institution
are passing this Constitutional (amendment)
Bill also. How many members of the opposi-
tion are sitting here today?

| am taken by surprise when | find them
making ‘cycle journeys'. How can they reach
the common man of this country by under-
taking’ cycle yatras'? Willthey become leader
of the poor like Gandhiji through these
means? If somebody ties a handkerchief on
his head, will be become a Jai Prakash? If
somebody puts on a loin cloth, will he be-
come Mahatma Gandhi? i somebody puts
on a turban on his head, will he become
Lokmanya Tilak or a Maulana Azad? It is
only by one's deeds that one can become
great. lf you servethe country with full strength
and dedication, you can be called a respon-
sible person. By mere show, you cannot find
aplace. |feel sad thatthe people who are not
present here did not take these point into
account. They did not judge as to how the
common man of this country was looking at
them with tearful eyes. When the power of
the nation and the power of the society is
reaching the common people, they should
have contributed their might in it. But before
making any contribution, these people ran
away. Anyhow, it is their political thinking
and for this they will face the consequences
whan the elections are held, because in-
stead of representating the people in this
revolutionary step, they ran away from here.
In tuture, the people of this country will not
give them any such opportunity so that when
a time comes for participating in such an
important issue, their representatives do not
run away from participating in the debate.
The people will not allow such a situation to
come in future.
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| would like to appeal that this
constitutional (amendment) Bill should be
passed in a befitting manner. Yesterday,
ShriShahabuddin had raised a constitutiona)
issue. If any such thing comes to our notice
that any clause or any section of this Consti--
tution will obstruct the process of providing
political power to the people of the country,
that particular clause or section should be
deleted from the constitution through this
Constitutional (Amendment) Bill. it should
be ourresolveto ensurethatthe powerofthe
nation, the flow of Swaraj and the power of
Swaraj reach the common man. All the
obstructions coming in its way should be
removed forever, so that the dream of ‘pros-
perous village’, which leaders like Mahatma
Gandhi, Jawaharlal Nehru, Maulana Azad
and Subhas Bose once saw, could be real-
ised.

Withthese words | express my thanksto
you.

[English]

SHRI BHOLANATH SEN (Calcutta
South): Mr. Deputy-Speaker, Sir, | would
like first to speak on a point which was raised
by Mr. Shahabuddin yesterday. The Consti-
tution was made by the people of India and
| will just read onae or two lines of it:

“We, the people of India, having
solemnly resolved to constitute
India into a Sovereign, Socialist,
Secular, Democratic Republic and
to secure to all its citizens: Justice,
social, economic and political.....”

Now, by this, the people of India created
a system and appointed certain managers.
That is to say, the Ministers, Prime Minister,
Chief Ministers, Judges, all these are man-
agers fo manage the their lives and affairs.
And that is why under Article 368 it is clearly
mentioned that this Constitution can be
amended for many and other reasons. And
here, even the lists in the Seventh Schedule
can also be amended. There are csriain
procedures. Therefore, the people of India,
at that time also those who gave the Consti-
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tution, thought that this Constitution is not a
static document, society will notremain static
and society will need to change the Consti-
tution for running of the affairs.

Now, things have gone for years and
years but many of the Directive Principles
have not been given effect to and one of
them is Article 40. Article 40 is clear and that
is also a mandate under the Constitution. It
says:

“The State shalltake steps to organise
village panchayats and endow them
with such powers and authority as may
be necessary to enable them to func-
tion as units of self-government.”

Now, good Government is no substitute
for self-government. From thé second and
the third centuries, people have been think-
ing the good government is no substitute for
self-government. Here, itis specifically stated
“self-government”.

Mr. Shahabuddin had spoken about the
viclation of the basic principles. | will read
from the majority judgement of the Supreme
Court in the Minerva Mills case:

“Fundamental rights occupy a unique
place in the lives of civilized societies
and have been variously described in
Judgements of the Supreme Court as
“transcendental” ‘“inalienable” and
“primordial™. For us, they constitute the
ark of the Constitution. To destroy the
guarantees given by Part [H in order,,
purportedly, to achieve the goals of
Part IV is plainly to subvert the Consti-
tution by destroying its basic structure.
The Indian Constitution is founded on
the bed-rock of the balance between
Parts Il and IV. To give absolute pri-
macy to one over the other isto disturb
the harmony of the Constitution. This
harmony and balance between funda-
mental rights and directive principles is
an essential feature of the basic struc-
ture of the Constitution. The goals set
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out i part IV, i.e. Directive Principle,
have to be achieved without the abro-
gation of the means provided for by
Part lll. it is in this sense that Parts lil
and |V together constitute the core of
our Constitution and combine to form
its conscience. Anything that destroys
the balance between the two parts will
ipso facto destroy an essential ele-
ment of the basic structure of oyr
Constitution.”

15.00 hrs.

What has done by these two Bills? Basically
these Panchayats or Nagarpalikas have been
given recognition in the Constitution in pur-
suance of Article 40. What is it? They will
have the funds, they will have the planning,
they will have elections at regular intervals.
This is the mandate given in the Constitution
or is being given in the Constitution. But
when you think of the powers, you will see,
as the State Government will devolve. Cer-
tain Schedules have been made, i.e. 11th
and 12th, which will give powers to these
organisations subject to the decision by the
State Government. | am sure that this cannot
be considered as a violation of any of the
norms of the Constitution. This is in conso-
nance of the spirit of the Constitution. There
is no question of striking it down by the
Supreme Court or any other Court for that
matter.

It is a beginning. | will say that this is a
beginning of a new journey because funds
will have to be provided basically by the
State Government. Though there will be a
scope of Central Government giving to the
statutory body or the Constitutional body
some funds, planning will be done all over
the State, as the mechanism of the Finance
Ccmmission will find. There will be distribu-
tion of money between the State and these
institutions.

While | was reading the Bilis, | remem-
bered one thing. Once there was a question
of a bridge being constructed betwean West
Bengal and Orissa. It was done by consent.

That is to say, the Chief Minister of Orissa
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andthe Chief Minister of West Bengal agreed
10 it and the money was shared. | do not
know how planning will be complete unless
the inter State problems are also dealt with.
Nevertheless a beginning has been made,
that is to say, the country and the town both
should come tegether and plan the society in
such a way that there will be economic
development as well as social justice, which
is the goal of our society.

What is happening in Darjiling? In spite
of the fact that West Bengal is a State,
Darjiling feltthat they were ignored and there
was no development. Now Darjiling has got
certain powers. Nobody has gone to the
Courtby challenging it. Jhargram movement
is going on. Why? Because they feel that
they have been neglected and they are not
getting the attention of the States and they
are not getting the economic and social
justice. We appointed Managers, but the
Managers have become the masters. This is
where the snag is. These Ministers or Chief
Ministers have been chosen or elected. They
have a control over the money. That is the
most important part. They have a control
overthe lives of the people. The whole object
to oppose these Bills is the fear to lose
control overthe entire money and the lives of
all the people of the State.

15.04 hrs.
[SHRI SOMNATH RATH in the Chair]

Raiganj is the Municipality in North
Bengal. When show cause notices were
given for dismissal the Municipality suc-
ceeded. But ultimately it was thrown out
without any notice. Berhampur Municipality
is another case, where Congress | had 19
Commissioners and CPIM had 11 Commis-
sioners. Without giving any show cause
notice, this Municipality was thrown out and
an officer was appointed as the administra-
tor. | was really interested to see it. The
provisions have been made. Just as in the
case of impeachment you have certain re-
strictions, so you cannot throw outan elected
chair-person without the required number of
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majority or without the required number of
people going against him. Within five years
you cannot throw him out otherwise. This is
one way of giving them power to decide their
own fate. We have another trouble here. We
in Parliament represent in our constituen-
cies about 10 to 12 lakh peopie, meaning
thereby we represent about 20 to 25 lakh
people’s lives. But in England, the country
which is called the mother of democracy,
MPs represent 50,000 to 60,000 people only
They have larger number of MPs than we
have in India. We have 543 MPs and there it
is more than 700. Sg they can give attention
to 50,000 to 60,000 people. Mr. Shahabud-
din, how many families you can given atten-
tion to? You cannot. It is physically impos-
sible. They will weep orthey will enjoy or they
will laugh or they will suffer, you would not be
there. Therefore, it has become necessary
that people with power should be near the
people at the grassroot so that they can
share theirfate and improve their conditions.
This way, justice is brought to their door-
steps. This is the approach. In the beginning
| was only interested to see that the money
goes to the people for whom it is spent. But
it does not goto them. Out of Rs. 100 sent for
aman, Rs. 80/- goes to different places and
only Rs. 20, if at all, reaches him. If thers is
a panchayat and if all these programmes
about Jawahar Rozgar Yojana and others
are also handed over to them, they will
decide their own fate and they cannot do
injustice because they live in the same vil-
lage. | am in Delhi. Whatever happens in
Calcutta | would not be able to know. | have
seen people in the slums in Calcutta. About
40 per cent of the people live in slums there.
Go to Bombay. They will have in the slums
sub-human conditions even inthe year 1989.
Who is the manwho has come over here and
talked about them and got anything done?
Even if you talk here, it will be said that it is
a State subject. So nothing can be done
here. But if a man is there, if the panchayat
is there or Nagar Palika organisation is put
on proper footing and it is there, | am sure
that the people will have greater attention.
What is being done? India is a republic. It is
is not akingdom. We have no kings. Ourking
is the Constitution; ourking is our people, our
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citizens. Our citizens gave some powers to
them whom | call managers in the Constitu-
tion. Now they want to take some more
powers for themselves, what is wrong in
that? There is an indication in the Constitu-
tion itself that there should be self-govern-
ment. They were not fools who made the
Constitution. Why in spite of all elaborate
things, of elaborate law and the experience
of 1935 Act, they said it? Why Mahatmaji
said about panchayats in villages and why
Karl Marx talked aboutvillage organisations?
Because wedo nottravelfromone endtothe
other. And nowadays, it is impossible. The
plane fare has become Rs. 1500 from Cal-
cutta to Delhi. The justice has to go to the
doorsteps of the citizens. The power has to
gointhe hands of the people so thatthey can
sort out their own things. | personally feel
that lot of problems will be solved in this way.
There is unhappiness amongst the Sched-
uled Castes. Even today if you go to the
villages, you will find that in the same village
there is a Muslim locality, there is a Sched-
uled Castes' locality, there is a non-Sched-
uled Castes’ locality. This sort of a funny
thing is still going on, even in 1989. Unless
you compel them, by making reservation of
seats, to meet together, to discuss, how will
they forget the past, how will they usher in a
new world that India is looking forward to or
that we are looking forward to?

For the last five years | have been
watching everyday’s proceedings. | cannot
help but saying that every time | noticed the
actions and the speeches of the Prime Min-
ister and | have no hesitation in concluding
almost from the beginning, and | have not
changed my mind, that here is a man who is
in charge of the affairs of India today, who
really believes in genuine democracy. Atthe
same time, some of our people, say in West
Bengal or in some other Opposition ruled
States, say he is a dictator. | do not under-
stand this. This is the gentleman who has
tried elections in Punjab knowing fully well
that Congress may not come to power, that
his government may not be establishedthere,
that somebody else may come to power. Yet
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people’s voice was given the prominences.
Now here it is that we have not been able to
give prominance to the people's voice in
spite of the machinery that we have and that
we have been working with. On the contrary,
we find amounts galore going in a different
way and the money being wasted. | give you
one example. Unless and until you belong to
the ruling party, your voice will never be
heard even for the sake of Panchayat which
is there. In West Bengal, if the Panchayat
belongs to CPI (M) then they will get all the
money, butif the Panchayat does not belong
to CPI (M), then they will not get the money.
This sort of athing we will not have now. This
is going to be the corner stone now. Callit a
revolution or call it anything, it is going to
make a big change, a big leap in our prog-
ress in future. Thank you, Sir, for giving me
an opportunity to speak.

[ Transiation]

SHRI SHRIPATI MISHRA (Machch-
lishahr): Mr. Chairman, Sir, today new chap-
ter has been added to the democratic tradi-
tions of this country. It is such an important
chapter without which our democracy would
not have achieved its rightful place. By pre-
senting Sixty Fourth and Sixty Fifth
Constitutional (Amendment) Bills in the
House, we are gong to accomplish a big and
significant task of making the grass-root
level units of democracy, such as, Pan-
chayats in the rural sector, Municipal Coun-
cils, Municipalities and Municipal Corpora-
tions in the urban areas. Through they two
Bills, we are going to strengthen these units.
| was think that the entire House will partici-
pate in this discussion, but the hon. Mem-
bers of the opposition kept themselves away
from participating in the discussion. They
made it an issue, resigned from the House
and did not participate in such an important
discussion. But what was the issue; what
was the basis on which they resigned? [t was
an issue which has been raised in the House
a number of times over the past two and a
half years and the Government on its part
has always clarified its stand. Even thenthe
opposition made it an issue and resigned
from the House. The members of the oppo-
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sition had been repeating the same allega-
tions against the Prime Minister for the last
two years. There was no change in their
attitude during this period and then they
submitted their resignations. What did they
gain? Had they continued like that for an-
other two and a half months, the situation
would have been different as the election
results would have been out by then. But
they preferred to resign. Many times, I think
‘why did all this happen'. They want to unite
somehow. When the Hon. Prime Minister
introduced the Bill relating to matters con-
nected with Panchayats, Nagar Palikas and
Panchayati Raj in the House which brought
the rural areas close to the Centre, the
opposition got nervous. They thought that if
they oppose it they might create a bad im-
pression in the public mind and if they did not
oppose they might findthemselves unableto
achieve their political ends. No political party
is concerned about the national interests.
Several regional parties have been formed
to protect regional interests—like Telugu
Desam is for the Telugus, DMK 1s for the
people of Madras and AGP for Assam.
Similarly, in Bombay, there is Shiv Sena. In
this way, allthese regional parties have been
formed to safeguard the regional interests.
They feelthreatened only by one thing—that
in case Panchayats, Nagarpalikas etc. are
strengthened and become efficient, it would
weaken the organisations which encourage
separatism in the name of language and
caste etc. Moreover, these political leaders
have no political power of their own, if at all
they enjoy some powerthat is because of the
regional factors and they want to use that
power to achieve their political motives. They
have nothing of their own. They have just
managed 1o raise a structure and are now
trying to paint it. The:colours are varied.
Somewhere, it is AGP, somewhere it is DMK
or Telugu Desam and somewhere it is Shiv
Sena or Akali Dal.

Mr. Chairman, Sir, they were afraid that
had they supported the Bills the pecple would
have got the impression that they were in
favour of curtailing the powers of the States.
In some far as the opposition of these Bills
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was concerned they did not have the guts to
do so. In this case, also people would not
have been happy with them. Under such
circumstances, they thought escapism was
the best course for them. Sir, these Bills
have brought about lot of public awareness.
On the one hand, the Hon. Prime Minister
introduced these Bills deposite criticism and
continued to face allegations since he came
to power. Whereas on the other hand, the
opposition leaders—you would forgive me
for saying that many of them were sitting
MPs—know what happened during the year
1977, to 80 when they were entrusted with
responsibility and after that in 1980.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
Who were they?

SHRI SRIPATI MISHRA: It would be
evident with in few minutes. Again he was
compelledtoresignin 1980duetothe ‘dacolts
issue’ and certain other matters. He was the
person who issued others for conducting
enquiry and he was the person who issued
the report inspite of the fact that the enquiry
was not conducted in depth. But the report of
the enquiry was released. And again he
adopted the escapist attitude.

SHRIKALPNATH RAI: Whenwould he
quite the other side?

SHRI SRIPATI MISHRA: Rai Sahib
wants to know when he would quite that side,
when there is trouble. Even thexnewspapers
will stop supporting them. If something is
published against him continuously for 10
days, he would not stay there on the elev-
enth day. Politics is not a bed of roses, itis a
matter of facing hardships. He came from a
princely family, luckily joined the Congress
Party and immediately came into power. But
now when he deserted the Congress party
and joined the opposition, he would notbe in
position to adjust himsalf at a lower level. As
aresult of which he would naturally quite the
other party and join us again. Moreover, we
are so generous that even then we would
welcome him.
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SHRI KALPNATH RAl: We would
oppose it vehemently and would not let him

join our party.

SHRI SRIPATI MISHRA: He has no
principle of his own and he changes his
loyalty quite often. It is only because we
welcome his come back that he is encour-
aged to changed his 'oyalty. Otherwise, he
wouldn’t have deserted our party. I at all he
continues like this we  would think that he
does not want to be in politics anymore.

Anyway, | was engaged in futile discus-
sion. My submission was that these Bills
would restore stability and would give
strength. Three things are important, stabil-
ity of the organisation should be restored,
financial situation should be strengthened
and opportunities of work should be pro-
vided. To give stability to the institutions it
has been proposed that regular elections to
Panchayats would be held after every five
years and same would apply to Nagar Palikas
also as inthe case of Legislative Assemblies
and the Lok Sabha. It would provide stability
to these institutions and they would be en-
couraged to function efficiently and take
further initiative. | remember that in the year
1970 when | was in the opposition Congress
dissolved the Zila Parishads and with on
stroke of penal, though it was in power in 47
out of the total 54 Zila Parishads. Now that
the Hon. Prime Minister has brought about a
complete change in the entire procedure, |
feel that it would check the disintegration of
these institutions. Financial aid to Uttar
Pradesh has been increased immediately
under the Jawahar Rozgar Yojana and that
too has beendirectly provided through these
institutions. Rather, they have also been
empowered to collect revenue and now they
know what is the reality. People in rural
areas say that these powers were not given
to the Panchayats even during the time of
Raja Todarmal. It was Government alone
which was empowered to collect. Revenue.
It is for the first time that these powers have
been devolved to them and all the money
has been deposited in their account. This
attempt of bringing about a change could be
beneficial for all of us. It would keep a check
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on the entry of under serving persens in
active politics particularly in Delhi, Lucknow,
or State capitals. It is not a case of election
to Lok Sabha in which the candidate may
visitfourassembly segments if thera is trouble
in the fifth segment. The members who will
be elected to these Panchayats, or Nagar-
palikas etc. Willhave to work intheir areas all
the time. Some bad elements might also win
the elections by chance but only those per-
sons would be permanently elected who
have keen interest in public service and are
committed to serve the people. There is no
way to escape for those who might make an
attempt to cheat the people, because, such
persons would be constantly opposed and
condemned. Thus only capable person, who
is committed to serve people, would contest.
Moreover, elements who try to misguide our
leaders by posing as if they are great lead-
ers, would also be eliminated. This change
would cleanse the system, strengthen de-
mocracy, and also provide an opportunity to
the elected people in rural and urban areas
to work.

| would like to submit one thing more.
Gram Panchayat was first established in
1949 in Uttar Pradesh, Pantji was also in its
favour and efforts were made in this direc-
tion. Incidently | was a participant and was
elected Gram Pradhan in my village. But at
that time the bureaucracy did not favour the
pruposal of devolving power to the people in
rural areas. Thatis why, they always made a
mountain out of a mole hill. | would like to
appeal to the officials that the persons fo
whomthese powers are being devolved may
commit mistakes, but instead of condemn-
ing them, the Government should act as a
guardian to improve them. Instead of finding
fault with them they should be forgiven and
encouraged to improve. The relationship of
the Government and the Panchayat should
be that of a father and son. We should not try
to find fault with them but try and encourage
them to improve. it would be a suecessful
experiment. It would not only strengthenthe
country but also enable it to make progress.
Beside only best people will come forward
for elections.
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SHRI HUSSAIN DALWAI (Ratnagiri):
Mr. Chairman, Sir, today is the day when we
are devolving the power to the people. | am
reminded of the night, when in the midnight,
the first Prime Minister of iIndia Pandit
Jawaharial Nehru said, “Today when the
whole world is asleep, we awake to welcome
the ushering in of the dawn of her independ-
ence.” After 42 years of independence, we
are fulfilling the pledge given by Mahatma
Gandhi and Pandit Jawaharlal Nehru to the
people that the freedom which we have won
will not be complete unless it is devolved,
unless it given to the people of India. | am
sorry thattoday when the people’s represen-
tatives should be proud, the whole House
should be proud to devolve our own power to
the people of India, the representatives of
the people in the Opposition are away from
this House and they are not participating in
this debate. Our Prime Minister deserves
compliments because hae is the person who
has taken the initiative to fulfil the pledge
which was given by our elders by bringing
the two Bills for amending the Constlii . ¢ n,
especially one for Panchayati Raj and the
otherfor Nagarpalika. We are strengthening
the hands of the local authorities for the
development. Earlier, the Maharashtra
Government had taken steps to decentralise
the power many years ago. But the lacuna
was that we could not succeed beyond an
extent and this lacuna has now been re-
moved by these two Bills because the people
will be given the powers to generate their
own finances. They are given the powers to
have their own planning and they will be the
authorities to implement the same. In these
two Bills especially what we see as a wel-
come feature is that they have asked the
Election Commission to supervisethe entire
machinery of elections. Wea have decided to
appoint a Finance Commission to look after
the working of these bodies. Not only that,
but regular elections will be takeing place
and the entire structure of these two Bills will
help the country to give power to the people
who really are to work for the betterment of
this country. | would like to point out that in
this country, where we have been working
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forthe last 42 years for developing backward
and rural areas, we have a lot of rasources.
| am proudto say that if you look at the entire
world, India is marching ahead as a biggest
nation. A day will come when we occupy first
position in the world. We should be united
and we should have unity and integrity in the
country. | have moved one Private Member
Bill where | have suggested that no party
which has not faith in secularism and na-
tional integration should be allowed to con-
test elections. Fortunately our Government
has come with the amendment and now all
Parties have to amend their Constitution to
accept the principle that they have faith in
secularism and they have to adopt that pol-
icy in future.

When we would be implementing these
two legislations, there will be some hurdles,
as Shri Sripat Misra has correctly said. The
role of bureaucracy in helping these institu-
tions to work successfully is necessary. |
would request the bureaucracy in general
that they should also not look at it as the
mere administration work as merely the
employees of the Government but they
should also remember that they have the
duties to help these institutions as citizens of
this country. They have also to play their role
in such a way as to fulfil the objectives which
have been laid down by our elders.

Withthese woras, Ithank you very much.

SHRI ABDUL RASHID KABULI (Sri-
nagar): Hon. Chairman, at the outset, |
would make a point that article 368 deals
with power of Parliament to amend the
Constitution and procedure therefor. In this
respect, yesterday also, | had raised this
point in the House, while the hon. Prime
Ministerintroduced the Constitutional (Sixty-
fifty) Amendment Bill. The Constitution, under
article 370 guarantees the people of Ka-
shmir a special status and | would like to
quote Basu’'s Commentary on the Constitu-
tion of India, at page 843 where it has been
mentioned.

“Article 368 shall apply only subject
to the additional proviso. Provided
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further that no such amendment
shall have effect in relation to the
State of Jammu and Kashmir un-
less applied by the orders of the
President under clause (1) of ar-
ticle 370.”

This should have been mentioned and

incorporated in the Bill when it was intro-
duced in the House.

There is no denying the fact that the
people of Jammu and Kashmir have been
very sensitive about article 370 because
they have lost many important features after
1953, as a result of encroachment upon the
agreement between Delhi and Kashmir,
which is called Delhi Agreement. This has
resulted in the lack of faith in the democratic
process and the present-day tensions and
the youngmen feeling restive is the result of
the developmentof 1953 and onwards. While
the elections are near, organisations like
BJP and other communal parties have been
harping upon the removal of article 370 from
the Constitution. In this respect, even BJP
has made this point and made this demand
a part of their manifesto that it shall take
away article 370 from the Constitution, when
it comes to power. Sir, | feel article 370 is a
bridge between the State of Jammu and
Kashmir and the rest of the country and we
should be vary cautious in this regard and
nothing should be done to harm this relation-
ship. Therefore, | am sure, the hon. Prime
Minister while replying to the debate will
answer to my point, as in the case of Pan-
chayati Raj Bill when he had assured me on
the floor of the House that this Bill is not going
to be extended to Jammu & Kashmir State.
| am sure that in Nagarpalika Bill also, it shall
be mentioned that this is not going to be
extended to the J&K State. This is the right of
the people of J&K and their elected State
Legislature to accept or reject this law of
Parliament. Therefore, for the sake of cordial
relationship and for the survival of democ-
racy, Article 370 must continue and nothing
should be done cirectly or indirectly, con-
sciously orunconsciously, which weakens it.
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In that border sensitive State, people are
very sensitive and they by all means want
this Article to be restored to its original posi-
tion as it existed in 1953.

As tar as my opinion about this Bill is
concerned, there have been some people
speaking about this Billinfavourand against.
Even Shri Shahabuddin, the hon. Member of
this House, has said that this Bill is going to
deprive the States of their rights. It is a
debatable issue. | am not going to discuss
and make my point. But as far as my opinion
about the Bill is concerned, | am very clear
that we are to take democracy to the grass
root level of the peopls. There should not be
any difficulty in giving the people of India a
sense of participation in the panchayat and
Jrban areas there are many people who
always feel thatthey cannot participate intha
real sense due to some practical difficulties.

For instance, there has been inade-
quate reprasentation of the weaker sections.
I supportthe Billinthe sensethat women and
weaker seciions of the society should be
givenasense of participation and the Bill has
engrossed this idea. There are lack of finan-
cial resources and there is need to devolu-
tion of powers and responsibilities upon the
representative bodies of the municipalities
as far as the urban arsas are concerned. -
This is my personal feeling that, because of
the lack of funds, the municipal committees
or the corporations do not show any prog-
ress and, therefore, the development is re-
tarded and more and more jhuggi and jhopri
and slums are coming up which is creating
problems and we see cities developing into
slums and it is because of lack of financial
support from the centre. This s my personal
experience as far as my constituency Sri-
nagar is concerned it is not developing inthe
right direction and because there are often
supersessions. There is no representative
character, whanever the Government likes,
they can call for elections. Then finally there
are supersessions followed by bureaucratic
rule and corruption. The people suffer.

| support the Bill. Elections under the
Election Commission of India is the need of
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the hour in order to allow people to partici-
pate directly in the elections. It is a very good
idea.

Our experience is that people in various
parts of the cities live in gutters and slums
andthere are unwanted anti-socialelements
and violence is coming up. Therefore, Gov-
ermnment has come up with the Bills as they
really want to correct these aberrations in
our society. It should not be only on the
paper. The Government of India should take
practical steps because in the past we have
had bitter experience on this score. We are
passing the Bills in this august House but
they suffer because of lack of implementa-
tion. Therefore, this should not be simply an
election gimmick. |f there Government are
honest to this cause, then as soon as these
Bills are passed, they should implement the
provisions of these Bills and they should
prove their honesty.

Finally, | would like to make only one
point, as far as elections to the Panchayats,
Nagar Palikas and the Ward Committees
are concerned, | would suggest that elec-
tions should not be held on party basis. |
enphasise that elections should not be "eld
on party basis because it is a way of cor upt-
ing the people and that is going to create
many problems. Therefore, for Panchaya' .,
Nagarpalikas and Ward Committees elec-
tions should be based on non-party basis so
that honest, dedicated people could come
forward to participate in the election proc-
ess. Only with the support of the parties,
elections are rigged. That has created prob-
lems in the past. This is the right suggestion
and i am -re the Government is going to

SHRI D.P. YADAV (Munger): Mr.
Chairman, Sir, today we are discussing the
64th and the 65th Constitutionalamendment
Bills. These historic Bills have been intro-
duced by Shri Rajiv Gandhi himself. The
history of India from the time of Mahatma
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Gandhi to Shri Rajiv Gandhi will stand testi-
mony to the fact that the dream of Mahatma
Gandhi has been fulfiled by Shri Rajiv
Gandhi. Shri Rajiv Gandhi is the man who
took this decision not out of his own sweét
will but after having toured the villages and
towns where he recognised the needs of the
people and that to whom the devolution of
power should be made. Shri Rajiv Gandhi,
holding the highest office in government
differed from those who believe in centrali-
sation of power and decided that the power
should be devolved to the real masters, that
is , the masses of our country and through
this House, | would lke to congratulate the
hon. Prime Minister for this step. | think
studies have also been conducted prior to
the studies undertaken during the last 4 or 4
and a half years. For example, the Balwant
Rai Mehta Committee report states:

[English)

“The government should divest itself
completely of certain duties and re-
sponsibilities and devolve them to a
body which will have the entire charge
of all development work within its juris-
diction, reserving to itself only the fune-
tions of guidance, supervision and
higher planning...”

[ Translation]

Shri Balwant Rai Mehta did not prepare
this report in the capacity of a Member of the
Congress Party or an M.P. He made his
observations on the basis of his unbiased
study as a political leader. After him, this
responsibility was taken over by the socialist
Movement leader, Shri Ashok Mehta, He did
not join the Congress Party. However, he is
known as a reputed socialist leader and an
eminent economist. He has stated:

[English)

“Panchayati Raj bodies should nor-
mally not be superseded but if supers-
ession becomes necessary, election
should be held within six months...”
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[ Translation]

He has made various recommendations and
you will find that all those recommendations
have been reflected in the Constitution (64th
and 65th) Amendment Bills. ShriG.V.K.R.V.
Rao, an administrator and engineser has also
served as a Member of Planning Commis-
sion and secretary in the Ministry. After his
study, he stated that steps should be taken
to enable the villagersto take initiative them-
selves. Jurist Shri L.M, Singhwi also does
not belong to the Congress Party. He too
recommended decentralisation and devolu-
tion of power to the masses. Thereafter Shri
Sarkaria also, who was a judge and not a
member of congress Party, said the same
thing. Panchayati Raj and the Nagar Palika
Bill introduced by Shri Rajiv Gandhi in this
Houss is just a culmination of all those rec-
ommendations. Neither | am a research
scholar from Cambridge of Havward Univer-
sity, nor I have obtained a Ph.D. degree from
there. | am simply talking about the villagers.
| had prepared a study report in 1986 after
collecting the views fromthe replies received
from the residents of 1100 villages in my
constituency to a questionnaire consisting of
23 paints. The same is being studied in your
Ministry. On June 12th, 1989 heads of 2400
vilages had assembled in district Monghyr.
| asked them about their five needs in order
of priority. First of all they wanted the village
to be linked by aroad. Secondly they wanted
small dams and tubewslls for irrigation and
thirdly they wanted hand pumps to be in-
stalled in the wells. Thus it appears that their
needs are limited. The basic necessities of
the 70 crore people in the villages and 10
crore in the towns can met with simple effort.
Qur bureaucratic set up has been so com-
plex that we could not devolve the power
even after 40-42 years of independence. |
have stated that there are 150 villages in a
single block. | had asked a question about
the provision of drinking water facilities there.
I would like to give it to you # you look into it,
you will find that they want rigs, boring of
wells and hand pumps installed in wells etc.
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The demands of the villagers are quite lim-
ited. There is a petty demand of drinking
water but nothing has been done to meet this
demand. Institute of Employed Manpower
Research, Delhi, which is under the Plan-
ning Commission, was directed by the hon.
Prime Minister Shri Rajiv Gandhito conduct
asurvey of 2-3districts in orderto find outthe
impact of the technical and administrative
manpower on development. | have got its
report according to which indistrict Monghyr,
which has 20 blocks and you will be suf-
prised to know that there are 11-12 adminis-
trative departments only for agriculture, ani-
mal husbandry, health, education, indus-
tries, rural development, social welfare,
revenue, normal administration etc. There
are 90 Class | officer, 903 class |l officers, .
7178 class |l and 7932 class 1V, in all there
are about 16232 employees in these 11-12
administrative departments. The Govern-
ment is spending more than Rs. 33-34 crore
on them. Even after 40 years of independ-
ence, officers earning such high salaries,
have not been able to provide drinking water
and roads in the villages. In such a situation
when the bureaucratic machinery and the
technical set up are failing, the strengthen-
ing of democratic institutions becomes our
basic duty. We therefore, welcome both the
Bills presented in the House. If a well has to
be dug in a village, the file for its technical
sanction will first be sent to the Engineer-in-
Chief and then to the Commissioner for its
administrative approval. Those people, who
take 40 percent of the funds bribe, talk of
reforming the society. They cannot do s0.
Therefore, | would like to congratulate Shri
Bhajan Lal that, through this Bill, he has
taken a historic decision of allocating funds
directly to the villagers. The Government is
spending so much of funds on the bureau-
crats but what is its result? | do not say that
all the bureaucrats are dishonest. | have got
a letter from an honest bureaucrat which |
would like to read out to you. This is a letter
from the Chief Secretary of Gujarat who has
servedinthe I.A.S. cadre for 35 years. 'had
sent this report to allithe Chief Ministers. The

reply of the Chief Secretary, Gujarat on this
subject is worth nothing. ... (Interruptions)....
Shri Ranvir Singh wants to know if this is in
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my own handwriting. The Chief Secretary,
Shri H.R. Patankar writes:

[English]
“Dear Shri Yadav,

Thank you for your note and the interesting
statistics about different Departments spend-
ing Rs. 28.80 crores per year on salaries i
Monghyr District. | think, one of the greatest
problems facing the country today is that of
proliferation of district administration and
unless drastic steps are taken now, we will
have an over-expanding bureaucracy, which
will devour all the resources of the country
and leave nothing for the poor people or for
development of projects...”

[ Translation]

The reaction the Chief Secretary of Gujarat
is worth nothing on the basis of his experi-
ence of 35 years he is of the opinion that this
should be stopped and all these powers
should be devolved tothe villages and towns.
Now what are these powers which may
contribute to the development of the vil-
lages. Today some people are propagating
that if the Panchayati Raj Bill is passed the
powers of the State Government will be
curtailed. Perhaps those people are more
worried about the powers and not about
providing drinking water to the People. If the
matter of providing drinking water and of
curtailing the powers of the State Govern-
ments is compared, definitely everyone will
give more importance to the provision of
drinking water. There are 29 items in the
Panchayati Raj Bill which willbe added inthe
Xl Schedule. All these items are such which
canbe executed by an overseerand amason
of a village. Now we need not consult the
chiefengineer and Engineer-in-Chief orother
big technocrats. Similarly the Government
has kept 37 items in the Nagar Palika Bill for
which he should be congratulated. Matters
ranging from public health to pilgrimage are
all important in themselves.

[English]

Self-dependence and self-confidence by the
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masses, for the masses, of the masses.
[ Translation)

Ifeel that this is the most historic drafttill date
for which | would like to congratulate him.
With the combined efforts of Shri Bhajan Lal
and Shrimati Mohsina Kidwai a new area will
start in India in which India would march
towards progress. Now something about
devolution of power. | am of the view that the
number of bureaucratic should not be in-
creased any more. There are 16 thousand
Government employees in Monghyr district,
out of which 10 thousand are meant solely
for the district headquarters and block head-
quarters. The rest of the 6 thousand should
be transferred under the mukhiya, sarpunch
and gram pradhans. This is sufficient ar-
rangement for all the work. There is no need
to make any new recruitment.

There are some specific points towards
which | would like to draw your attention.
Because there are some notorious elements
who will not refrain from thwarting the imple-
mentation of this Bill. They have got their
own vested interests. Intially, our fight will be
against the technical personnel and those
who accord the administrative approval. But
ultimately truth will emerge victorious and
untruth will be vanquished. That will be the
victory ofthose who want to work. It will resutt
in the development of villages and towns
Thatis the essence of these Bills. | Contratu-
late the hon. Prime Minister for these Bills
and support them.

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Chairman, Sir, just now
and earlier to that, Shri Ranga and two or
three of our hon. Friends expressed their
views onthese Bills. While sharing their view
| would like to congratulate the hon. Prime
Minister and 4 of his cabinet colleagues i.e.
Shri Bhajan Lai, Smt. Mohsina Kidwai, Shri
Dalbir Singh, Shri Shastri, two of whom are
sitting in the front row and two in the back
row, for introducing these two amending
Bills.

Sir, there is no doubt about the fact that
both the Bills are ravolutionary and historic.
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Dreams of our revered leader Mahatma
Gandhi will also be realised through these
Bills. | vividly remember that when these Bills
were presented in the House, one of the so
called leaders of the opposition first wel-
comed it before the press correspondents
and as soon as he realised that he being a
leader of opposition should not have wel-
comed the Bills, he immediately constituted
adraft committee. |feel sadto notethatit has
become a practice with the opposition that
whenever a motion is brought forward in the
House, the opposition in pursuance of their
tradition and escapist attitude, runs away.
Not only that when they made a demand to
hold a discussion onthe C.A.G. Report, and
the hon. Prime Minister also agreed to that—
though it was not in accardance with the
rules—the hon. Speaker was kind enoughto
allow a discussion in the House on the mat-
ter. But the opposition resigned and ran
away. It has always become a habit with.the
opposition that whenever a discussion is
held on a matter, they run away from here.

Sir, on this occasion | would like to say
that the opposition should have participated
in the programme which is going to realise
the dreams of Mahatma Gandhi ensuring
the devolution of power with the objective of
taking power to the poorest of the poorin the
villages. But it is distressing that they did not
get the opportunity to present the draft Bill.
This is the sad state of affarrs.

Sir, the hon. Members of the House who
have since left, do not at all want that the
roots of democracy should go deep and
down to the base. They do not want it to
reach the grass root level. It was necessary
that they should have supportedit, butonthe
contrary they are spreading rumours about
it. It is not the case of divesting the States of
their powers. | fail to understand whether
they have ever gone through the Constitu-
tion. We have not at all touched the Fifth
Schedule of the Constitution which deals
with the State subjects. It is absolutely a new
amendment that we are going to have in the
constitution according to which we aim at
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devolving power fo the grass root level inthe
villages. Inthis connection | would like to tell
you that this is notthe battle of the day. Some
people say that it is only an election stunt.
But Sir, as a General Secretary of the
Congress Parliamentary Party | take this
opportunity to inform you that it is the Con-
gress Parliamentary Party which had taken
the initiative to organise a seminar on this
subject and Shri Yadav was its convener:|
would like to congratulate Shri Yadav who
studied this subject deeply. Atime was there
when Shri Ashok Mehta and other people
conducted a research on Panchayati Raj
and submitted their report. Shri Yadav stud-
ied their report also. Several other eminent
persons viz. Shri Rao, Shri Singhvi also
made an indepth study of this subject. Shri
Yadav has also incorporated their findings in
his report. He has said that the research was
conducted not for the reason that the Gov-
ernment did not take any initiative in this
regard. It is certain that the Government has
also conducted deep study of these reports.
But the study presented by Shri Yadav calls
for a fresh look at the entire subject. He has
pointed outin his study as to how the bureau-
crats have been misappropriating the funds
in the absence of devolution of power. While
moving his Resolution in regard to devolu-
tion of power he has cited a very startling
instance of Monghyr district. Now we have to
think aboutthe country onthatbasis. ltis due
to this only that our hon. Prime Minister, Shyi
Rajiv Gandhiopenly admitted the shortcom-
ings of his Government. He said that out of
every hundred rupee released from the
centre, Rs. 85 are swindled away and the
remaining about of Rs. 15 is squandered
away as miscellaneous expenses. Thenwhat
is left for the people? Today, we are glad to
see that the Jawahar Rozgar Yojana intro-
duced through Panchayat Raj is reaching
every village. Only one thing was said inside
as well as outside the Parliament that bal-
anced development is a must for national
unity. We were planning for balanced devel-
opment. Whenwe wenttothe villages, people
complained that even after 40 years of inde-
pendence, nothing had been done for them.
But now the situation has changed. Its credit
goes to our hon. Prime Minister at whose
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initiative, development hastaken place even
in remote areas. Now no person living in far
flung areas and remote localities can say
that no assistance has reached his locality.
In a democracy, development should take
place in accordance with the hopes and
aspirations of the people and programmes
should be chalked out accordingly. Our views
should also betailoredtotheir requirements.
ltis a matter of pleasure that out of these two
amending Bills, the first Bill i.e. the Constitu-
tion (Sixty Fourth Amendment) Bill, 1989
known as the Panchayati Raj Bill form the
Eleventh Schedule containing 29 subjects in
it and the second Bill i.e. the Constitution
(Sixty Fifth Amendment) Bill, 1989, popu-
larly known as Municipality Bill will form the
Twelfth Schedule of the Constitution which
will contain 37 subjects in it. These subjects
are very important ones which have been
agitating the minds of the people. As regards
these subjects Shri Yadav said that for the
works under these subjects the people will
henceforth have not to go tar and approach
the D.M. and the Government.

While moving this Bill the hon. Prime
Minister had said that he was receiving
complaints regarding the petty things like
drains. What an irony it is that under demo-
cratic set up we have not been able to
devolve power to the grass root level. Today
history is being rewritten. During the last 41
to 42 years it is for the first time that our
young Prime Minister got the studies con-
ducted about the performance and achieve-
ments of the Government during last 4/1/2
years right from village level up to the centre
and arranged debates at the non-official
level. He had consultations with the admin-
istrators holding sensitive positions in the
Government in this regard and arrived at a
~ unanimous decision. When the opposition
says that is is only an election stunt, there is
no truth in it. It is totally baseless. It is,
therefore, necessary that we should pass
that Bill unanimously. However, if it is an
slection stunt we, as Shri Ranga said, want
to go to the people on that basis. Why not
hold the elections on that very basis? Ulti-
mately, in a democracy the people exercise
theirfranchise after forming an opinion about
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the policies and programmes of the Govern-
ment and the programme to be undertaken
in future. Today the only difference between
the ruling party and the opposition is that is
that while the former wants to devolve power
to the grass root level, the latter wants to
grab people’s power into its own hands and
chalking out their programmes accordingly.
This is the fundamental difference between
the two. As | said this step in regard to
Panchayati Raj is a historic step. Dream of
crores of villagers are definitely going to be
realised through these programmes. It will
strengthen the powers of the villages which
is a must in a democracy. Shri Ranga was
telling in the morning that training in democ-
racy was necessary in the beginning. Today
the very idea of “"democracy for the people,
of the people and by the people” will be seen
atthe grass root level under this Panchayati
Raj system. The people in the villages will
feelthemselves glorified that power is theirs,
Government is theirs and they can build the
country and ensure welfare of their vilages
according to their own wishes.

| am happy to note that women have
been giventheirrightful place in this Bill. The
Government has taken a historic step for the
Harijans and Adivasis by providing them a
right place. In a number of States there is
provision of reservations for members. While
going through the Bill | have come to know
that this question has been left to the discre-
tion of the States. | would like to say that
directions in this respect should go from the
centre. Incertain States where the Congress
Party is in power, e.g. Madhya Pradesh,
reservation has been provided forthe offices
of Sarpanches, Gram Pradhans and Chair-
men. This practice is also followed in Andhra
Pradesh. | want that this should be the posi-
tion in other in other States also. | would like
{o tell you about the practice being followed
inthis regard in my own State, Uttar Pradesh,
where Harijans and Adivasis constitute 22.5
percent of the population but not a single
person belong to these communities is a
Gram Pradhan. As there is no reservation for
the office of Gram Pradhan, no one belong-
ing to these communities can become a
Gram Pradhan. In reality, people who are
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rich and influential grab these offices. Re-
cently, elections to Zila Parishads were held
in my State. Hon. Minister, Shrimati Mohsina
Kidwai knows how money played a vital role
inthese elections. it is, therefore, necessary
today that all the sections of the society
should be given their due representatior..
There should be some provision of reserva-
tion for Harijans and Adivasis tor the office of
Chairman according to their percentage in
the population as has been done in respect
of the Assemblies and Parliament. This
provision s already there insome States and
there must be an express provision in this
regard in this Bill also.

Today, elections to Panchayats and
Municipalities are not held in this country.
The office bearers do not discharge their
duties. Why it is so? Because there are
provisicn of Pass, T.A and D.A. for the
M.L.As., M.Ps and Members, office bearers
and the officers of other bodies. When this
work is being entrusted fully to the people at
the grass root level, the Sarpanches and the
members of the Panchayati Raj institutions
should be given some remuneration so that
they could discharge their duties smoothly.
For this purpose, there should be suitable
provisions in these Bills and the State Gov-
ernments should also be asked to enactlaws
in this regard. Otherwise there is every like-
lihood of misaporopriation of funds being
released from the centre. This is my radial
suggestion.

With these words | heartily support this
Billand strongly condemn the charges of the
opposition that it is only an election stunt. |
also criticise their escapist attitude. When-
ever there was an opportunity to participate
in a serious discussion concerning issues of
national importance, they never participated
in it and ran away from the House.

[English]
SHRI BRAJAMOHAN MOHANTY

(Puri): Mr. Chairman, Sir, so far asthis Billis
concerned, | don't find anytning which af-
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fects the basic structure of the Indian Consti-
tution. Shri Syed Shahabuddin had raised
this issue yaesterday. When the 64th Amend-
ment Bill was placed before the House, they
had raised the same thing that it would alter
the basic features of the Constitution, it will
not stand the scrutiny of the court and, as
such, it should not be pursued. My submis-
sion is that the Opposition should make up
its mind at this stage whether they have to
opposr it or support it. They demanded a
division. When divisionwas done, they asked
why the Speaker had called for a division.
Now they have not made up their mind. May
| ask which provision of the Bill would affect
the basis structure of the Constitution?

16.11 hrs.
[SHRI SHARAD DIGHE in the Chaii]

So far as the proposed Article 243A is
concerned, it would be mandatory to have a
three-tier system all over the country. This
would ensure uniformity throughout. Then,
the proposed Article 243(C) relates to reser-
vation of seats. This has also been made
obligatory for the States for the sake of
uniformity. In no case, the Supreme Coutt
has said that reservation is ultra virus the
Constitution. The proposed Article 243(D)
talks of duration of Panchayats etc. It says
that the life of every Panchayat shall be five
years after its election. What is unconstitu-
tional about it? The proposed Article 243H is
about the maintenance and audit of ac-
counts of Pancayats. There is no question of
objecting to such a provision.

Article 40 of the Constitution pertaining
to Directive Principles of State Policy states
that the State shall take steps to organize
village Panchayats and endow them with
powers as may be necessaryto enable them
tofunction as units of self-government. They
require some power as also some funds.
Thatis why, a provision is soughtto be made
for the appointment to Finance Commission
toreview financial position of the Panchayats.
As there are provisions for appointmaent of
Finance Commission for distribution of funds
between the States and the Centre, similar
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provisions have been incorporated for ap-
pointment of Finance Cornmission for devo-
lution of funds between the State and the
Panchayats. This has been made manda-

tory.

Then, the Election Commission will
conduct the elections to the Panchayats in
order to ensure that the elections are not
tampered with.

All these provisions are obligatory to
ensure uniformity all over the country.

The basis thing is that they would be left
to the mercy of the States, of course, subject
to the provisions of the Constitution, regard-
ing powers, authority and responsibility of
Panchayats. The State Legislature will also
made provisions in respect of matters relat-
ing to elections to the Panchayats, of course,
as | said, subject to the provisions of the
Constitution.

All this will not affect Article 246 of the
Constitution, of which Shri Shahabuddin was
apprehensive. This is only an enabling pro-
vision. The State Legislatures will decide
about the provisions with respact to the
powers etc. of the Panchayats. It is their
discretion. The proposed Article 243J re-
garding elections to Panchayat gives discre-
tiontothe State Legislature. Allthis has been
left to them.

Now, | come to another thing. When the
Constitution was framed, at that time certain
members had reservations. Gandhiji had
reservations, ShriJayaprakash Narayan had
reservations. There was some discussions
also and some members of the drafting
Committee had resigned. Therefore, the full
drafting Committee was not there at that
time. That was the reasons, why these things
were not taken care of.

We are going to implement Article 40 of
the Constitution which relates to Directive
Principles. It does not violate the Fundamen-
tal Rights provided for in Chapter 3 of the
Constitution. It is notviolating the basic struc-
ture of the constitution. So far as the basic
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features are concerned, that is also a nebu-
lous formulation. While one set of people
make a statement that such and such arethe
basic features, the views of the other set of
people are different. The position is, there-
fore, still uncentain. Now, judicial review has
been brought within the purview of the basis
features. Now, the time has come when the
Parliament should know what are its powers.
The Executive should know what are its
powers. As in Keshavanand Bharti's cass,
they say that these are the basic features.
So, that must be codified and it must be
ascertainedthatthese are the basic features
of the Constitution which should not be
crossed by the Parliament. But so far this
has not been done. So, a climate of uncet-
tainty is prevailing. It is very difficult for the
Executive and also for the Parliament to
function. Either the Parliament or the Execu-
tive does not know where it stands. | had
earlier also placed before this House that the
time has come when we have to take steps
for review and reconsideration of Keshava-
nand Bharati's case. | am told that steps
have been taken in this direction and it is
under review. The Law Minister will clarify
this point, and we hope that this will be
reviewed.

Another thing is that in the name of the
basic features, the social change and the
social progress is obstructed. The popular
saying with regard to the House of Com-
mons is that the House of Commons can do
everything except changing a man into a
women and a women into a man. Now, they
have conceded that they will abide by the
decisions or the laws passed by the Euro-
pean Council. They have accepted this by a
referandum. There was a lot of controversy
over it. And so far as West German Consti-
tution is concerned, there the basic law is not
subjected to any judicial scrutiny. My sub-
missionisthatthe nation has to think whether
this uncertainty will prevail or we will have to
take some positive and concrete steps so
thatthe supremacy of Parliament is restored.
For 17 years after the Constitution was
framed, the Parliament was supreme. Alithe
laws were passed by it and there was no
interference by the judiciary. Shahabuddinji
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knows that when the banks were national-
ised the courts restricted the rights of the
Parliament and of the Executive. As long as
the property was not touched, everything
was all right. Some judges in the Supreme
Court had some vested interest and they
subscribed to the right to property. The right
to property was the fundamental right and
during the Janata Government it was elimi-
nated. It has not been challenged so far in
the Supreme Court. However, the time has
come when we have to restore the suprem-
acy of the Parliament either by reconsidera-
tion or by referandum. The nation has to
think about it. | don't say that it should be the
programme of my party or a particular party.
Rather it should be a national programme.

Now, | come to the other aspect of the
Bill. The point is who are objecting our giving
powers to the Panchayats or the Urban
municipalities? The objections come from
the MLAs. | myself have attended about 14
Gram Sabhas. Before | went there, every-
body advised mathat | should not go there or
if | go there | should be a bit careful because
the villagers will never agree, they will quar-
rel and break their heads. | said, iet me go
there and let me see. | had gone there and
attended the function. | saw that all the
decisions were taken unanimously, Seo, |
don't think that the unity or the response of
the masses is very poor in India. When the
earlier Panchayat Bill was introduced by Shri
Jawaharlal Nehru, a number of leaders
opposed it saying that the power should net
be given to the common peopie who are
illiterate and they will decide the destiny ol
this country. But Panditji said that through
experience they will learn everything. So, |
would say that this Is a very radical measure
that we are going totake. By experience, the
people will learn and they will make it a
success. If the people of this great country
could make the democratic, experiment a
success, why will we not expect them to
makethe Panchayat experiment a success?

| must congratulate the hon. Prime
Minister who has introduced these Constitu-
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tion Amendment Bill. This is a radical and
revolutionary step. So, all of us must support
them.

With these words, | thank you very much.
[ Translation]

SHRI KALIFRASAD PANLEY (Gopal-
ganj): Mr. Chairman, Sir, once there was a
time when man'’s activities were confined to
the forests, rivers, seas and caves in the
mountains only but with the passage of time
man’s activities increased and he trode on
the path of progress. India also moved for-
ward on the path of progress day by day.
Gandhiji envisaged that the country would
make progress only when development of
villages took placed. This was the dream of
Gandhiji and the second Gandhi i.e. Shri
Rajiv Gandhi realised this dream by bringing
this amending Bill. |, therefore, express my
gratitude to Shri Rajivji. He assessed the
situation invillages. We have seenthat during
the last four years, Prime Minister made
extensive tours of the rural areas to gauge
the situation in villages and after assessing
the situation in villages, he announced
Jawahar Rozgar Yojana for the develop-
ment of the panchayats. The day, on which
the Prime Minister took this historic decision,
will e remembered as the most important
day In the history of the country. We have
never thought that power will ever be de-
volved to the people and power brokers will
be eliminated. But now this dream is going to
be realised. If any one dared to devolve
~OWErs 1o 1 ihayar L lis only the Prime

Minister Shri Rajiv Zandhi. Similarly credit

«ucing the voting age to 18 years also
goes to him. Thus he had tried to solve the
basic problems facing the country. But | do
not see any Justification for resignations
tendered by the apposition on a very trivial
issue. Bofors issue was first raised three
years ago and since then it has been in the
news. Sothis step could have been taken by
them at that time also. But they thought that
since elections were drawing nearer, it was
better to enact a drama of resignation. But
this announcement made by Shri Rajivji has
proved that we are born for the welfare of the
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country and will die for the welfare of the
country and we will being name and fame for
the country in the world. Opposition has no
guts to give a fight to us and they will meet
their doom under the weight of their own
wrong doings. | mean to say that problems of
the public will be solved through this Consti-
tution Amendment Bill. Our popular leader
Shrimati Indira Gandhi who adorned the
highest seat of power in the country proved
that women were not inferior to men in gov-
erning the country. It is a praise-worthy step
that we have provided 30 per cent reserva-
tion for women under this Bill. Similarly, we
have also made reservation for Scheduled
Castes and Scheduled Tribes. Elections for
municipal corporations and other local bod-
ies are not held for 10-12 years in Bihar.
People were deprived of their fundamental
right to remove their elected representatives
of whom they wanted to get rid of, but this
Constitutional Amendment Bil! provides for
regular and timely elections of panchayats
and other local bodies'such as Town Area
Committees and District Boards. This is the
most important feature of this Bill. This pro-
vision will keep each and every people rep-
resentative alive to his duties and responsi-
bilities and motivate him to remain on the
right track. Shri D.P. Yadav has rightly said
that previously not moie than 5 to 10%of the
funds released to states from Centre for
panchayats were actually spent on the de-
velopment work as 25 per cent of the funds
was corned by the officials at state head-
quarters level and mare than 50 per cent of
it was pocketed by officials at district head-
quarters level. Earlier procedure for accom-
plishment of work was so complicated that
almost a year was wasted in fulfilling legal
formalities. First technical section or Junior
Enginser used to prepare the estimate and
then it was submitted to the Chief Engineer
through the Collector and inthis process a lot
of time during which the work is to be com-
pleted was wasted in fulfilling legal formali-
ties and only a part of the work was com-
pleted within the stipulated time, which re-
sulted in cost escalation. Earlier wells were
the source of drinking water in the villages.
With the introduction of hand pumps, wells
dug in the villages become obsolete. Now
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with the launching of Jawahar Rozgar Yojana,
people are happy that attention will be paid
to maintenance of hitherto neglected wells
which are more useful for the rural people,
especially when there were incidents of fire
in the villages, hand pumps were not so
useful as compared to wells in extinguishing
the fire. Now wells will be renovated under
the scheme. This will bring a radical change
in villages. It is an effective step. Today | am
feeling proud in saying this in the House that
what Shri Rajiv Gandhi has done was be-
yond my imagination.When voting age was
reduced to 18 years, the opposition claimed
that it was their long standing demand. Now
whatever the Government announces, it is
claimed that these were their outstanding
demands. Shrimati Indira Gandhi national-
ised banks for development of villages and
poverty alleviation through setting up rural
banks, similarly Shri Rajiv Gandhi has taken
this effective step to devolve powers to the
panchayats so to raise their standard and
eliminate power brokers. Sc its opposition
by a handful of people hardly matters. The
step taken by Shri Rajiv Gandhi to devolve
powers to panchayats to improve the condi-
tion of the people and to eliminate middle-
men, should have been appreciated. In my
view, opposition by few people is of no
significance. Jawahar Rozgar Yojana and
introduction of Panchayati Raj Bill are two
such steps which have been widely acclaimed
by one and allin the country. Villagers hardly
thought of a scheme to be formulated by the
Government which would give them access
to power. With the realisation of this dream
through this Constitutional Amendment Bill,
people of India are very thankful to Shri
Rajivji. With these words, | thank you for
giving me time to speak on this Bill.

[English]

SHRI P.A. ANTONY (Trichur): At mid-
night on the 14th August, 1847, Pandit
Jawaharlal Nehru, while addressing the
nation, spoke about India's tryst with its
daestiny. After 42 years of freedom, we are
making another tryst with its destiny. A’
momentous and epoch-making event is
taking place here which is going to revolu-
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tionize the democratic polity in this country.
After Lord Ripon's Revolution on local-self-
government in 1882, which is regarded as a
great land-mark in the history of local gov-
ermments in this country, this legislation is
the most important step in bringing about
democratic decentralisation. Allthe credit for
this measure goes tothe Prime Minister, Shri
Rajiv Gandhi and the Indian National Con-
gress () Party because but for his deep
commitmentto the cause of taking the power
to the people and this missionary zeal, such
a measure would not have become a reality.
Every one knows that this Bill has been
framed after prolonged consultations and
discussions and debates with people atlarge.
A large number of conferences and meet-
ings with the elected representatives of the
people at the Panchayat level were held in
different parts of the country in order to know
their views about the draft proposals. | must
say that the proposals contained in the pres-
ent Bill are based on the consensus arrived
at these various conferences. This means
the whole country has supported these pro-
posals. On this occasion, when | took at the
Opposition Benches, | rather feel very sad.
In a demacratic society the Opposition has
an important responsibilty to discharge,
namaely, to express their view points freely
and frankly before the people. This can be
doneonly by participating indiscussions and
debates and not by running away from here.
They are a duty to tell the people what their
views are about this measure. By resigning
their seats in the House and staying away
from the discussions, they are violating their
sacred duty. What exactly is the Opposition
supposedtodo? Is itopposed tothe strength-
ening of democracy at the grassroots by
giving a Iittle more powers to the people? Is
it opposed to the greater possibility of devel-
opment of our villages through an integrated
approach underthe Panchayati Rajsystem?
Is it opposed to a little more money being put
in the hands of our impoverished Pan-
chayats? Which principle of this Bill are they
opposed to? It is very interesting to note that
the Opposition Leaders and the Chief Minis-
ters who are opposing the Bill today had
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supported its proposals at every stage of its
consideration. Moreover the Opposition
Leaders who see in this Bill an attempt to
curtail the powers of the States had sup-
ported the Governors’ powers to dismiss the
elected Panchayatsin 1978 whenthe Janata
Government brought forth such a proposal.
It is clear that the Opposition's reaction to
this Bills is a refiection of their deep-seated
fear that democratic decentralisation and
other progressive and revolutionary meas-
ures taken by Rajiv Gandhi would reduce
them to ciphers in the Indian politics. As the
Prime Minister has said, there is no confron-
tation between the Centre and the States on
this issue. The confrontation is only between
the people and the power brokers. If the
Opposition has chosento put itself in the role
of the latter, what can we do?

India has a fairly long history of local
self-governments. References of the village
levelorganisations are found inthe Rigveda.
Kautilya's Artha Sastra cortains elaborate
details about local self-governments. It was
Mahatma Gandhi's dream to re-build India
into self-governing village republics. It was
Gandhiji's concept of Village Panchayat
which found expression in the Panchayat
Raj system which came into existence in the
early ‘fifties under a constitutional principle
of directive Principles of State Policy.

The main thrust of the Panchayati Raj
system is towards democracy at the grass-
roots and davelopment. This is the scheme
of this Bill. It is a self-evident truth that India
can progress only when the viliage make
progress. PanditJawaharlalNehruonce said,

“That progress of our country is bound
up with the progress in our villages. 1f
our villages make progress, India will
become a strong national and nobody
will be able to stop its onward march.”

We have had a large number of Com-
mittees which studied the problems of the
Panchayati Raj system. Beginning from the
Balwant RaiMehta Committee in 1957, Ashok
Mehta Committee in 1978, the G.V.K. Rao
Committee in 1985 and even the Sarkaria
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Commission, all have dealt with the question
of strengthening the Panchayati Raj institu-
tions in the country. The most important
conclusions of all these committees and
commissions are, that the democratic struc-
ture in villages are very feeble and the re-
source base is very weak. It is these two
basic conclusions which, | think, prompted
the Prime Minister to concentrate on these
two aspects in the present Bill. When we talk
of democracy in a basic sense, we mean
election of the representatives of the people.
But the picture which our Panchayats pres-
entinthis regard is very disappointing. Of the
32 States and Union territories where legis-
lation for setting up Panchayats has been
adopted, no election has taken place in a
large majority of them. In some States, elec-
tions have never been held after the Pan-
chayats came into being. This Bill contains
provisions to effectively deal with the situ-
ation.

The tenure of five years and mandatory
provision to hold elections after every five
years are the very important features of the
Bill. This provision will bring in uniformily in
the democratic structure at various levels as
well as end the discretion of the States with
regard to election. This is very important
because, as the G.V.K. Rao Committee
pointed out, the decline in the status and
authority in the Panchayati Raj institutions
can be attributed to the reluctance of the
political leadership atthe State level to share
the power with the District leadership.

It is a strange irony that the Opposition
ruled States have always demanded more
powers for them they have never liked to
share them with the local bodies. The super-
intendence of the election by the Election
Commission willcertainly enhance the status
of Panchayat elections.

Power to the people does not mean
much if they do not enjoy financial powaers.
According to study the total tax revenue
realised by the Panchayati Raj institutions
constituted only less than one per cent of all
the State tax revenue.
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This Bill enables the state to make laws
to provide for adequate financial resources.
Then the provision to set up a State Finance
Commission is an important one inasmuch
as this body will go into the financial position
of Panchayats and make recommendations
with regard to the grants-in aid, etc. the
scheme, adequate amounts will come into
the hands of Panchayats to enable time to
discharge their functions.

In fact, the Ashok Mehta Committee
had suggested that a Panchayati Raj corpo-
ration should be established in every State to
provide loans to Panchayats and to enable
them to take up different types of remunera-
tive enterprises and creation of profitable
assets. Sir, in Kerala, there are Urban Deval-
opment Corporations and Rural Develop-
ment Boards which finance the Municipali-
ties and the Panchayats even twenty years
before. Even though the financing by Urban
Development Corporation and Rural Devel-
opment Board is inadequate, their help
improved the projects of remunerative work
of the Municipalties and the Panchayats.
There are so many other local bodies in
Kerala which are running profitably because
of this financing. | am very happy to support
the Bills.

Sir, before | came here, | was an MLA
and before that, | was a Municipal Councillor
in Trichur Municipality, where literacy is the
highest in India according to 1981 Census.
The Municipal Councillor can pass many
good things and ask the Commissioner to
execute them, but the power is with the
Commissioner to execute the projects. And
if the Commissioner has not implemented
the proposals, then the power of the Munici-
pal Councillororthe Panchayat Memberisto
resign from the Council.

Sir, after forty two years of our freedom,
finally the power to decide what to do in their
local bodies has come to the people. | per-
sonally congratulate the Prime Minister for
this. And | am one of the happiest persons in
the country over the transformation of power
to the people directly. For that | congratulate
sincerely our Prime Minister and the Con-
gress Party,
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SHRI HAROOBHAI MEHTA (Ahme-
dabad): Sir, | rise to welcome the two epoch-
making Constitutional Amendment Bills in
as much as they confer constitutional status
to the local self government right from the
village level, the grass-roots level, to the
metropolises.

Several objections were raised at the
time of introduction on the plea that they go
to violate or disturb the basic structure of the
Constitution. | fully agree with my learned
friend Shri Mohanty who said that Parlia-
ment represents the sovereign will of the
people and the power to amend the Consti-
tution conferred by the Constitution on the
Parliamentunder Article 368 is not and cannot
be questioned in Courts. By a sheet histori-
cal mistake, the Supreme Court, in Golaknath
case, had held that no law can be passed by
the Parliament which would violate Funda-
mental Rights. Luckily that mistake was
corrected. But another grave mistake was
committed by the Supreme Court in Ke-
shavananda Bharati case, where the Su-
preme Court examined the amendmentin its
content and held that Parliament has no
power to amend the Constitution in such a
manner as would disturb the basic structure
of the Constitution. Our country is perhaps
the only democratic country in the world
where the contents ofthe Amendment passed
by the Constituent bodies like Parliament
are examined or scrutinised by the Courts.
Thereatter, of course, by 42nd Amendment,
our Parliament made it clear that Parliament
has got full powers to amend the Constitu-
tion. With that, Keshavananda Bharati case
is really no more a good law. And | think it is
time for us to assert that Parliament is not
answerable to any external authority so far
as the amending power i.e. Article 368, is
concerned. Therefore, all objections raised
on the ground of violation of the basic struc-
ture are not relevant. In any case, even on
the conservative view taking Kesavananda
Bharati as the governing law, | would submit
that there is nothing in the Bill which would,
in any manner, derogate from the basic
structure of the Constitution. The Prime
Minister, Rajiv Gandhi, deserves to be con-
gratulated because one after another he has
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captured the minds of the people by piloting
several important measures starting with
Anti-Defention Bill and when we are almost
on the last session of this Parliament, with
these local self-government Bills, i.e. 64th
and 65th Amendment Bills.

Some people wantedto say thatpowers
of the State are being trampled upon by the
Centre by this Bill. It is not so. States’ powers
remains as they are. Centre's powers re-
main as they are. There is no power of the
Statewhich isbeingtransferredtothe Centre
by any of these Bills. The only thing is that a
sort of uniformity insofar as it pertains o
cenrtain basic principles of local self govern-
ment that tantamounts enunciation of the
national policy, is now being enunciated by
Parliament through these two Bill. There is
nothing derogatory to the State power, noth-
ing destructive of the federal charagter of our
Constitution through these two Bills.

Many things have been said about
panchayats and municipalities. | only add
that it gives constitutional status to the local
self government and certain basic require-
ments of what a local self government should
be in a developing country like ours, have
been enunciated. The provisions so fas as
reservations are concerned are very wel-
come. Article 243 (c) which is sought to be
introduced in the Constitution, perhaps ,
provides reservation of seats for SC&STs.
By and large, many States have these reser-
vation provisions. But sometimes, these
reservation provisions are not quite ade-
quate keeping in view the ratio of population
to the general population. So it merely pro-
vides that it should be commensurate with
the ratio of population of the backward classes
1o the total population. | would have been
happier if there would have been a provision
to provide for reservation for socially and
educationally and other backward classes
also which have not been taken care of by
other Bills. In this connection, Mandal Com-
mission of course, suggests reservation in
services etc. It is a very good report. | think,
it is high time that Government may kindly
apply its mind to the question of acceptance
of Mandal Commission report and its vigor-
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ous implementation throughout India. In any
case that principle should also be extended
to reservations in local self government
bodies like panchayats and municipal corpo-
rations.

So far as the reservation for women is
concerned, it is a very nice thing. in a male
dominated and feudal society—feudal not
exactly in the economic sense but at least in
the cultural sense—women would not get
the place which they deserve and are en-
titled to. Therefore, these reservation provi-
sions are required. | am sure, notonly women
of this country but also right thinking people
all around, will appreciate this step.

So far as corporations are concerned,
several good things have been done viz.
States have been specially authorised to
transter powers to the corporations and other
municipal self governing bodies. This urban
housing is a very important item—Item No.
27—in that regard. Slum improvement is
sometimes considered the duty of the corpo-
ration. But so far as urban housing is con-
cerned, many corporations have no powers.
In my State, Gujarat, municipal corporations
do not have powers so far as urban housing
is concerned. Now with this amendment the
corporations and municipalities will get
powers to construct houses for weaker sec-
tions and encourage housing activities. By
encouraging housing activity | do not mean
that we should encourage private house
building activity. The private builders have
usurped iot of public land in order to fill up
their own coffers atthe cost of housing forthe
weaker sections. We hope that locai self
government in anurban areas will undertake
urban housing and with the financial provi-
sion, they will also get necessary finance.
Unfortunately, we learnthat underthe Urban
Land Ceiling Act, several State Governments
have levishly granted exemptions in favour
of vested interests. Gujarat tops the list in
this regard. Lot of urban land, which ought to
have been declared surplus and should have
been utilised for constructing houses for
weaker section, has been cornered by vested
interests, purchasing sometimes exemptions
from the State Government. This should be

SRAVANA 17, 1911 (SAKA)

Consti, (Sixty-fifth 378
Amdt.) Bill

stopped. The Central Government should
secure from the Parliament powers to moni-
tor fully the exemptions granted under sec-
tion 20, 21 or 22 of the Urban Land Ceiling
Act. Today the Central Government has no
powerto give directions to the State Govern-
ments that a particular exemption should be
given or not. Some policy guidelines are
given but the Central Government does not
exactly have any power on the State Gov-
ernment. | wish the Central Covernment
may come forward with a proposal to this
House for securing power to give directions
and to monitor and control the powers of
exemption, so irrestibly sometimes evet-
cised by the State Governments at the cost
of the real object and purpose for which the
Urban Land Ceiling law was enacted. Urban
Land ceiling is not actually the matter of
discussion today but what | wanted to con-
vey is that unless the urban land ceiling law
is properly implemented, Corporalions and
Municipal bodies will not be able to properly
exercise the functions under item 27 that s,
Urban Housing. Therefore, as : connacted
issue, Government may kindly look into this.

Some improvement is rightly conferred
by item No. 30. | have suggested that item
31, thatis Urban Forestry, may be expanded
to also include environment therein.

There is one more important power that
the Municipal bedies should be given, and
that is the management of natural calami-
ties, including relief and rehabilitation. Mu-
nicipal bodies can be very well useful in this
regard. Today, the State Governments have
to carry out these functions. Why should we
not harness the energy, the talent ind the
resources of the Municipal bodies also? They
can be useful more than any other voluntary
agencies which have sometimes doubtful
connections with foreign agencies, as has
been recently revealed. Therefore, the local
self-government bodies, like Municipalities
and Panchayats, should be conferred power
to work in the matter of management of
natural calamities like floods, famine fire and
many other types of natural calamities.
Specific powsr should be given to them.
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One more thing which | want the Gov-
ernment to apply its mind sincerely to is the
composition of the Municipal bodies. At the
moment, so far as the Municipal Gorpora-
tions are concerned, the hon. Chairpersonis
aware about the position in Maharashtra, as
also in Gujarat. The elective wing of the
Municipal Corporations do not possess
executive power. The executive power is
vested in the administrative wing. The Mu-
nicipal Commissioner, aided and assisted
by the subordinate staff, wields the execu-
tive power. The elective wing only passes
resolutions. The entire execution and imple-
mentation is left to the Municipal Commis-
sioner. Municipal Commissioner is subordi-
nate to the Government, with the result that
the elective wing people elect Corporators
and Mayors with a view to entrust them the
executive power. But, in fact, according to
the law, they do not have any executive
power. The result is that the power given by
the people to the elected Corporations for
the purpose of local-self-government is re-
ally exercised by the administrative wing,
which is subject to State Government's di-
rections only. Therefore, | propose that the
Government may kindly look into this that
there should be a Mayor-in- Council in every
Municipal Corporation. The executive power
of the Corporation should be vested in the
Mayor-in-Council and the Mayor should be
advised and assisted by the members of the
Council appointed by him. This will so pro-
vide that the elective wing of the Corpora-
tions will have the real executive authority,
otherwise the responsible element in the
Municipal Corporation is really lost in the
tangles of Municipal law. Really speaking,
they are made futile, they are made power-
less. All the States may not be inclined to
quite agree with the Mayor-in-Council’s
proposal because they think that Municipal
Commissioner being directly answerable o
them, it is better to exercise powers of the
Commissioner and the elective wing is left in
the lurch. So, a National Policy may kindly be
enunciated through the proposed amend-
ment to this Bill, this is, that the Executive
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Powaer of the Municipal Corporation shall be
vested in Mayor-in-Council. There is a
demand in the Mayors Council also. Let this -
be considered by the Government.

Sir, there is another aspect. After all the
Local-Self Government is a cradle of parlia-
mentary democracy. The elected Corpora-
tors and the Panchayat Members take their
early training of the parliamentary democ-
racy there. Therefore, let us start and see
that the Municipal Corporations function on
the basis of parliamentary democracy. So,
Sir, the Mayors-in-Council can reflect the
functioning of that and they can work like a
Cabinet at that level, like a mini-Cabinat, a
Council of Ministers responsible to the Cor-
porators. These are the points which the
Government may kindly consider in order to
make this Bill very effective and more re-
sponsible. Once again, | congratulate the
Prime Minister for doing a major service to
the nation by strengthening the Local-Self
Government. | am only sorry that many
Members on the other side have parted their
way. | thought that they would not like to
abdicate the duties assigned to them by the
electorate, by forgetting their obligations to
the people. They have left us. | hope that at
least they would realise and wiser counsel
will prevail. For the prestige sake, they may
not be able to withdraw from the steps they
have already taken. But they must realise
that by quitting this House they have only
refused to discharge their duties cast on
them by the electorate. With these submis-
sions, Sir, |welcome and support these Bills.

[ Translation)

*SHRI K. KUNJAMBU (Adoor): Mr.
Chairman, | wholeheartedly support these
bills. This is an important occasion in the
history of our country. On this occasion, the
dream of the Father of the nation is being

fulfilled. Gandhiji believed that India lives in
its villages and that the national will progress
only when the villages become self-reliant.
That was the basis of his concept of Gram
Swaraj. If the villages are to become self-
reliant, they should get opportunities for

*Translation of the speech originally delivered in Malayalam.
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development—political and economic op-
portunities. These Bills seek to take such
measures. | take this opportunity to heartily
congratulate the Prime Minister for taking
this historic step.

The History of Panchayats in our coun-
try has been a chequered one. The fact is
thatthe Panchayats could not function effec-
tively because of the indifference shown by
the States. Most of the Panchayats are such
where elections have nottake place for 15to
20 years, Similarly the State Governments
never Jave enough powers to these Pan-
chayats. Due to these reasons the Pan-
chayats could not contribute much to rural
development. Many Committees and Com-
missions have been appointed to study thie
problem. the present Bills have been formu-
lated onthe basis of the conclusions reached
by those Commissions and Committees.

The most important feature of these
Bills is that the Panchayats have been given
political as well as financial powers, and thus
their impontance has been raised. To con-
duct elections after every 5 years and that
too under the supervision of the Election
Commission and reservations for women
and Scheduled Castes and Scheduled Tribes
are provisions which are meant to reorgan-
ise our Panchayats on the pattern of Parlia-
ment and State Assemblies. The provision
for conducting elections in time and to fix the
tenure of 5 years are very very impornant.
These provisions will provide stability to the
Panchayats and also help in putting and end
tothe arbitrariness of the State Government.

Sofarasthe Panchayats are concerned
the most important thing is that they must
have finarcial powers. When the provisions
of these Bills are implemented the Pan-
chayats will get enough sources of income.
The most basic requirement is that Pan-
chayats should be strengthened so that they
could take up developmental work of each
locality. Looking at the Bill from this angle |
feel that the provisions in this Bill in this
ragard are quite welcome. It is equally impor-
tant to see that the money that comes into
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the hands of the Panchayats is used prop-
erly. The provision for scrutinizing the ac-
counts by C&AG acquires great importance
in this context. This provision make sure that
money will be spent on the basis of waell
defined criteria. | also welcome the provision
to appoint a Finance Commission once in 5
years. This Commission like the Central
Finance Commission will study the sources
of income to the Panchayats and make suit-
able recommandations. Thus these Bills
contain provjsions for providing economkc
stability in the Panchayats. When these
measures are implementad | am sure the
very complexion of rural India will change.

17.00 hrs.

Now when such revolutionary changes
are sought to be brought about through
these Bills where is the opposition? Their
resignations show that they have no interest
in strengthening Panchayats. it also shows
that they are opposed to powers being given
to the Panchayats. | am sure that the people
of India will reject them for adopting this
negative attitude. The people of India are
solidly behind Shrl Rajiv Gandhi becayse
they know very well that it is only Shri Rajiv
Gandhi who can solve the unemployment
problem and various other burning problems
of the country.

I willconclude my speech with cne more
point. It is a fact that in the rural India the
feudal forces are deeply entrenched. It is a
quite natural that these forces will try to
establish their hold whén Panchayats get
more economic and political powers. If this
happens then we will not be able to achleve
our goal. If the benefits of Jawahar Rojgar
Yojana and many other developmental pro-
grammes is to reach the people who are
living below poverty line, we will have to
control these feudal forces. When we are
bringing about a revolution to the rural India
we have to keep these forces under contrel.
|take this opportunity to request the Gavera-
ment to take all effective steps td curb the
feudal forces in the rural areas. | anceagain
support these Bills. Thank you.
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SHRI KAMLA PRASAD SINGH (Jaun-
pur): Mr. Chairman, Sir, lheartily supportthe
64th and the 65th Constitution (Amendment)
Bills brought forward by our hon. Prime
Minister. | would also like to say something
about the benefits which are likely to accrue
to the people from Panchayati Raj and
Nagarpalika Bills, following in the footsteps
of my other colleagues who spoke on the
Bills. Panchayati Raj Bill has instilled confi-
dence in the minds of the people that it will
benefit them in future. Indifference to the
wishes of the people, our hon. Prime Minis-
ter has brought forward this Bill. This bill
fulfills not only the wishes of the people but
it realises the dreams cf Mahatma Gandhi
also. Through Panchayati Raj, people will be
able to accomplish all their development
work such as construction of roads, provi-
sion ot drinking water.and health facilities
and setting up of small scale industries. Our
colleagues from Uttar Pradesh have just
returned from the tours of several villages
and towns in their respective constituencies
in Uttar Pradesh where they held public
meetings in this connection. | would like to
tell that the Panchayati Raj Bill and the
Nagarpalika Bill which have been brought
forward in the House are being appreciated
everywhere, but it is regretied to say that
opposition members rasigned their seats in
the House when such important Bills to fulfil
the expectations of the people are being
considerea in these House. There are two
types of action. One leads to development,
whereas other to destruction. Action of our
Prime Minister is leading to development,
whereas our opposilion is bent upon de-
struction and is trying to mislead the people.
The people are not paying any heed to them.
They are being rejected by the people.
Lowering of voting age to 18 has been ap-
preciated everywhere. Minister for Urban
Development is sitting here. She said the
other day that the employees of Municipal
and other local bodies were not paid their
salaries in time and the condition of roads
was very bad due to critical financial condi-
tion as a result of which people have to face
difficulties. But the Bills under consideration
have been brought forward with a view to
removing these difficulties, and problems of
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drinking water, health, drainage and light will
be solved. Several such deoartm.ents which
are at presentunder the administrative control
of the Government, will be taken care of by
the Panchayats under the Panchayati Raj
system, which will certainly bring an im-
provement in their functioning. Till now, the
engineers and the contractors etc. used to
pocket a major portion of the funds meant for
construction of roads. But hereatter, link
roads between one village and the other
would be extended to new Panchayats and
thereafter these roads would be connected
to the main roads. This would ensure spend-
ing of allotted funds on the specific work. The
small scale industries proposed to be set up
underthe scheme willgenerate employment
for the unemployed youth. Gram Pradhans
are trying to take adequate steps to formu-
late suitable schemes 1o utilize the tunds
allocated underthe Jawahar Rozgar Yojana.
The employed people are getting jobs and
even the deppressed classes and the podr
and getting financial benafits. | do not know
why the Opposition I1s against such a good
slep which is proposed to be taken through
the 64th and 65th Constitutional (Amend-
ment) bills. Today the masses of our country
are welcoming these Bills and are waiting for
its implementation after if is passed by the
House, so that the people are benefited to
the maximum extent. Why do the Opposition
Members hesitate to participate in this pious
work and why have they tendered resigna-
tions? Do they only specialise in the art of
indulging in character assassination and
thereby misleading the people? | can say for
certain that wherever you see 4-5 or 10
people sitting together, whether in the func-
tions, in the streets, buses or trains, the only
topic they talk of is that the course adopted
by the Opposition is not in our country’s
interest. The Opposition wants to destabilise
the country and disintegrate it, whereas our
Hon. Prime Minister wants to maintain the
unity and integrity of the country by taking
the people of all communtties, religions and
castes together on marchtowards progress.
The masses are aware of this. | am sure that
the people will not support the Opposition in
the forthcoming elections. The Opposition
Members are still in wait of grabbing power
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_ by any means by fomenting caste religion or
languages issues. | can say with challenge
that the people will no more be misled by
their gimmicks in future. The way they talk of
establishing hegemony of the States andthe
way they are going ahead with their policies,
their activities deserve to be condemned.
Perhaps they have resigned from the House
with the aim to indulge in acts like character
assassination. The issue on which they
resigned is nothing now. It has been dis-
cussed in this House a number of times, and
every time the situation was made clear by
the Government. The subject has been raised
in the House for many years and we have
even t1aken it to the public. Now the people
have understood that the Opposition in simply
indulging in making false propaganda. The
people have disapproved of their acts. The
people understandthatthey do nothave any
programme. That is why nobody is prepared
to listento them. Iwould like to submit thaton
the 6th of this month, | had organised an
urban as well as a rural rally in my censtitu-
ency, Jaunpur, in which lakhs of people
participated. Qur hon. Chief Minister also
panticipated in it. In these rallies people
expressed full faith in the Hon. Prime Minis-
ter and disapproved the opposition’s acts.
Therefore, | would like to congratulate the
Hon. Prime Minister, the Minister of Urban
Development and other Ministers for having
introduced *he Bill for strengthening Pan-
chayati Raj and Urban Bodies in the interest
of the country. This step deserves to be
welcomed and | heartily support it. | thank
you for giving me time to speak.

SHRISULTAN SALAHUDDIN OWAISI
(Hyderabad): Mr. Chairman, Sir, there are
two views about the Constitution (Amend-
ment) Bill presented in the House. The first
view is that it is an attempt to interfere in the
affairs of the States. The second view is that
the country will be benefited through it. With-
out drawing myself in this controversy, |
would simply like to submit that if we con-
sider bitter realities of the last 40 years, we
have no other alternative but to support this
Bill. The example of Municipal Corporation
of Hyderabad is before us, the election to
which were held after a lapse of 22 years.
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Justimagine, if the elections to my Municipal
Corporation take place after 22 years, should
| do not support this Bill? | am making this
submission by rising above the political affili-
ations and by taking the realities into consid-
eration. lwould like to submit again that if you
intend to do something, you should bring
forward a comprehensive Bill. It should be
ensured that elections are conducted under
the provisions of People's Representation
Act, in the same way as the elections to
Assemblies and Parliament are held. The
work relating to delimitation should be under-
taken by the Election Commission, because
what | am saying is based on experiencae. |
would like to cite the example of Municipal
Corporation of Hyderabad. | do not want to
name any party since it is not proper to
criticise anyone who is not present here. But
| cannot help naming them. The Telugu
Desamcarved aconstituency in their strong-
hold withonly 5-7 thousand votes whereas in
the case of our constituency, the number of
votes has been fixed at over 35 to 37 thou-
sand. Is this just? When | demand that de-
limitation should be done through the Elec-
tion Commission, it is upto you to decide
whether my demand is genuine or not.
Basides, | would like to submit that when the
Centre is contributing funds, the State Gov-
srnments too should be asked to contribute
their share of funds. The question that arises
here is that when Rs. 1200 crore are being
collected from the city of Hyderabad, how
much funds are being allocatad to the Mu-
nicipal Corporation of that city? The Centre
does not wantto allocate funds to the corpo-
ration. Therefore, my submission is that the
Municipal Corporation should have a share
in the colleclions of income tax, excise duty
andsalestax aswell. You areawarethat due
to the wrong policies of the Government,
there has been an increase in the urban
population. But now when the Gavernment
is taking steps for the development of vil-
lages, the urban areas too will get some
relief. The Government should pay attention
inthis direction also and allocate fundstothe
Municipal Corporations as well.

Mr. Chairman, Sir, there are different
Acts governing the Municipal corporations in
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ditterent States. Therefore, the Gevernment
should formulate a uniform law for the entire
country in arder to the stop injustice that is
being perpetrated on us. Take for instance
the scavengers. Some of them have died
and some have been’'given pension. The
number of such vacancies has risento more
than 1200, But now....".... has ordered that
new appointments should not be made
apainst these 1200 vacancies even though
there is an urgent need to do so. Is this not
unjust? If they believe in democracy, why
shouldthey punishthe people? They wantto
punish us for voting for a party otherthanthe
ruling party. So you can well imagine as to
why we wantthat full powers should be given
to the Municipal Corporation. Just see how
their rights have been Snatched away. The
subject, such as drainage has been taken
away from the Municipal Corporation,
Hyderabad andthe tax as well as the Library
cess which we used to get has been taken
away. We are left with no money even to
purchase the brooms or to pay the wastes.
Under these circumstances, would it be just
on my part if | do not support this Bill. |
definitely, support this Bill and there are
reasons for doing so. Just imagine that the
O.D.A. funds are received from the British
Government,but..... ..*.....animportent Chief
Ministerwants totake away eventhat. These
revenues were also taken way from us. | had
to file a writ in the High Court against the
decision and the High Court observed that
they did not have any power to do so and
foliowing this verdict these funds ware re-
stored to us

17.20 hrs.
[MR. DEPUTY SPEAKER in the Chain

If there 1s a single law, the people will
have some ralief. if powers are again given
to them, you please tell us who will get the
benefitofit. [ would, therefore, like to say that
there should be a uniform law for the corpo-
rations in the entire country If the rural
population does not get the benefit of de-
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mocracy, it will be of no use to us. It is our
responsibility that we supportthis law. Those
who are opposing this law, should think over
it quite seriously thatthey have been elected
by the people living in cities, but this sort of
ambiguous policy will be of no use to them.
Hence the Government should have a clear
cut policy inthis regard. | have brought forth
all these points before you and | would like
the Government to consider this thing alsp
that powers should be given to the corpora-
tions. Earlier, the Commissioner used to
have the authority of sanctioning the expen-
diture up to Rs. ten thousand but after a
defeat in the elections........" ......... got a law
enacted by the Assembly to authorise the
Commissioner to sanction the amount of
expenditure up to Rs. 2 lakh without the prior
approval of the Corporation. Suppose aroad
is to be constructed with an estimated cost of
Rs. 20 iakh. In such cases what they do 1s
that they prepare several bills for Rs. 2 lakh
each and thus get the entire budget alloca-
tions of the corperation consumed As such
the Commissioner has been given absolute
powers and now he represents the Govern-
ment. Insuch asituation how all these things
willbe done and now when the Mayor is from
a particular party...”.... created a strange
history intheworld. The population of Hydera-
bad is 30 lakh and there wili be direct elec-
tions. One representative would be elected
by every thirty lakh voters Now, you can
easily imagine as to how foolich 1t was but
earlier when | used this world, the members
had laughed at it. Now pleased let me know
what | am speaking at the moment is correct
ornot. Itis what | have bean stressing that all
these should be provided in apackage. Now
Iwould like to express my gratitude to you for
giving me an opportunity to speak.

(English]

MR. DEPUTY-SPEAKER: Don't men-
tion the name of the Chiet Minister. No
allegation willgo onrecord. You can mention
as 'a Chief Minister'.

(Interruptions)

*Not recorded
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SHRISULTAN SALAHUDDIN OWAISI:
Sir, it is the judgement of the High Court. |
have said here only what the High Court has
stated. | have not added a word for the Chief
Minister on my own. K it is not the judgement
of the High Court then it is a very difficult
situation.

[English)

MR. DEPUTY-SPEAKER: | will go
through the records. No allegation wili go on
record.

(Interruptions)

SHRI K.S. RAO (Machilipatnam): Mr.
Deputy-Speaker, Sir, the very tak of the
introduction of the Bills in Parliament, creat-
ing panic in the minds of the Opposition
Members clearly indicates the strength of
these Bills. For people who are staying out-
side Andhra Pradesh, it is not known, but for
people who are residing in Andhra Pradesh,
it is known 10 them as to what the local
Governments think and what they speak. |
have gone through the Bills Clause-by-
Clause. | have also gone through the objects
of the Bilis. Even betore the introduction of
these Bills, | have already explained about
them in various pubhc meetings in Andhra
Pradesh. | could not find any reason for the
fears of the Opposition and their going round
the people and their drum-beatings. | will telt
some of our experiences, as my colleagues
have already expressed in regardto this. Sir,
some peopie are claiming that they are doing
very well in their own States and they are
Claiming that they want to take power 1o the
huts, to the villages and to the door-steps of
the people. They are making wonderful
speeches in a very dramatic way, trying 1o
impress the people more than anybody-else
could do it. But | will explain step-by-step as
to what they are doing, in reality. The mo-
ment the TDP Government came to power in
Andhra Pradesh, having gainedthe power in
the State and not in the Zila Parishads,
Panchayats, Mandals or Blocks, if they were
really interests in keeping this Panchayat

Amot.) Bl

system more useful and to the expectations
of the people as is desired in the Panchayati
Raj System, they would not have disturbed
L. The first thing they thought of was how to
disturb the system. When out of 22 districts
which are in the hands of congress (I) and
having found that no Zika Parishad Chasman
can be thrown our by his mechanisations, he
brought an order in the Assembly changing
the conditions for expressing no confidence
against the Zila Parishad Charman by two-
third majority 1o a simple majority, by using
his afl resources, money, pressure, Govem-
ment machinery and all these things. The
first district that he has changed is his own
district and which happens to be my own
district, that is, the Knshna District on by one
vote thereby disturbing the set up for which
Krishna District was very popular inregardto
administration of Panchayati Raj. Alter six
months, he found that this simple majority
was making him lose his man once agam
who was brought by s machinations, he
changed the set up once agam by a dvect
elections 10 the Zila Panshad. All right. ¥ the
intentions of the State Government were 30
be good, then the Panchayat System wouid
have worked well. But he did not aliow any
ZilaPanshad Charman-whether he belonged
to Congress Party or to his own party—who
1s elected directly by no less than 16 %0 17
lakh voters in distnct. He brought ancther
thing, this is the District Development Boarg
above the Z3a Parishad Cha¥man taking
away the entire powers of the Zika Parishad
chaired by a Mimster who nvariably hap-
pens to be his slave and through this slave
he wants to rule his district as he deswes.
Eventhen he is not satished. When there are
diectly elecied Mandal Praja Parishad Presi-
dents and Panchayat Presidents who have
got more direct contact with the needs of the
poor people and the people belonging to the
weaker sections in that area and who can
decided about the more deserving persons
who can get these facilities under the 20
Point Programme including housing to which
you are gving hundred crores of rupees to
the weaker sections, these are being allotted
not as per your directions or the directions of
the Government of India. It is not the Pan-



reunuunJT O, 1307

fourth Amd.) Bill &
[Sh. K.S. Rao]

chayat President who decides about the
night person 10 get permanent house under
this scheme and also not the Mandal Praja
Panshad President but the MLA who decid-
eds it as per the diwections of the State
Government. kis very pathetic. His greed for
power has gone to the extent of disturbing
the entire Panchayati Raj system. He has
gone 1o the extent of choosing the people
who have to run the Boards. Earfier it wasthe
Revenue Dwvisional Officer who used to
decide about the right and competent man
who has to run the fair price shops particu-
larfy from the weaker section and invanably
from Harjian or Scheduled Caste or other
communities. At that time, the deciding au-
thority was the RDO and the appellate au-
thority was the collector. But you know, what
s the change made now? It is the Minister
who is made increased of Development
Board and he allots the fair price shops tothe
individuals. But who is the appellate author-
ty? Risthe Chief Minister of Andhra Pradesh.
k is quite unfortunate that it a {air price shop
dealer in a village is to make an appeal that
some njustice has beendone, the appealing
authonty is the Chief Minister. This clearly
indicates who is interested in bringing the
power to the people and who is not inter-
ested. This also clearly indicates the gap
between his action, his mind and his tak.

The same is the with Members of Pariia-
ment who have resigned. if they are really
interested in making any amendments to
this Bill which has been introduced, they
could have been here and made some sug-
gestions. They know pretty well that by
opposing this Bill in Parliament, as he sug-
gested or as has been spoken by the leaders
elsewhere 1n public and in Press, they will
lose thewr image with the people, they will
lose the support of the people and they will
lose the elections. This is one major reason
for thexr resignations and not the reason
which they are mentioning every time—some
allegations. They are all concocted on which
they wanted fo live on.

Four years of experience has clearly
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members who spoke so much outside are
interested in the welfare of the common
man. They have never made any concrete
suggestions. Any programme or pokicy that
is to be adopted, is only done by the Govemn-
ment in the interest of the common public.
Most of the time they have wasted. Not only
theirs, but aiso that of the ruling party mem-
bers, that of the country and its people in
making some fictitious or imaginative allega-
tions. It is quite unfortunate that even we
have sacrificed for those opposition mem-

bers who have wasted our valuabie time.

As my colleague said, | don't need 1o
explain the finandal resources. Right from
the morning 3 0° clock upto 8 0" clock by
which time he goes to bed, the slogan of the
Chief Minister is only how the Govemment is
not giving enough finances to the State, how
the Government of India has not approved a
project, how the Prime Minister has not
approved a project or not accepted the Fj-
nance Commission's Reportor something of
that sort. All right, | wouid appreciate the
slogan of the Chief Minister § he were to be
honest in his thinking and claim for the State
more resources. Agreed. ¥ the Chief Minis-
ter feit that he could claim more resources
from the Government of India, should he not
think in terms of giving adequate resources
tothe Zilla Panshad, Mandal and Panchayat?
On the contrary can he think in terms of
taking away the resources already existing
in village Panchayats and Mandals?

The pathetic situation in certain villages
is the withdrawal of cheques to the Pan-
chayat presidents. There are certain village
in my own constituency where, when the
pump motors did network for pumping the
drinking water in a village, the Panchayat
President did not have means to issue
cheque and get that repaired. By this the
entire villagers could not get drinking water
for days together. Are these the people inter-
ested in taking power to the people? Are the
the leaders who are honest in their speeches?
People are aware of this.

In this Bill, by any stretch of imagination
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let any critic come forward and say that this
is the mistakae, this is the power that is being
taken away by the State, by the Zilla Par-
ishads or by the Mandals. There is nothing.

On the contrary, having found this
Panchayati Raj system is weakened by the
whims and fancies of several State leaders
or local forces or local rich people or the
people who are in power for centuries, to
save that system from the hands of those
elements, when the Government of India
thought in terms of putting it on paper or
bringing an amendment to take the power to
the people, everybody should have felt happy
and supported it outright. On the contrary,
someone wants 1o find out something or the
other and make a criticism. But they cannot
stand before the people.

Sir, | support this Bill wholeheariedly,
particularly because of its giving powers to
the villagers to make their own planning. The
Prime Minister or Shri Bhajan Lalji cannot
plan without knowing the minute details of
what is required in a village. It is the villagers
who know howto increase their resources;in
what manner can taxes be levied; in what
manner their resources can be increased;
and for what purpose they are to be utilised.
This cannot be the same for eve:y village or
for every mandal or for every District or for
every State. Every village or every district or
every region has got its own specialities and
needs. Giving powers to the villagers to plan
for themselves, to plan for their own needs,
to plan for their own resources, giving au-
thority and power to them and also making
them accountable is the one which is the
need of the day. If this is done by the Prime
Minister, he is to be admired and not be
criticised. Unfortunately, the Opposition went
on making criticisms—not constructive but
destructive, not fair but motivated. This cannot
be in the interest of the people or the nation.
Similarly, we know pretty well that in several
parts of the country, elections are not being
held regularly. Insistence on every State, on
avery district to hold elections regularly, every
year—no matter, whatever it is congress
Government or non-Congress Govemn-
ment—is not a wrong one. I is in the interest
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of everyone. It is not a partical decision.
Similarly people might have doubts whether
this authority givento a Panchayat President
will be utilised properly or not and whether
this will disturb or increase the corruption at
the village level. Now, one thing | can say
about this. If a Panchayat President were to
be corrupt, if the Panchayat President were
to misuse this power and does not prove to
be accountable to the villagers, then, he
cannotface his own villagers. Everybody will
hate him. Everybody will abuse him on his
faceitself. He will be insulted in the public. At
least, because of thefearthat it willbe known
to people directly, at least because of the
fearthat he will be insulted in the society and
he might be boycotted, the next day, he will
discharge his responsibility to the people. |
have the definite opinion that this will work
better than giving powers to a stranger who
does not have any affiliation or any bond to
the people, living in the villages. Even con-
sidering this, giving the authority to the vil-
lage panchayats, to the villages mandals
directly is much better than giving the power
to person who does not have any bond or
connection, who is not responsible or ac-
countable who will not feel shy of being
insulted in the eyes of the people.

Similarly, the introduction of powers to
the Auditor General to check the accounts
certainly creates a fear among the people,
not to misuse their powers.

| have only one suggestion to make.
While I appreciate the Government in mak-
ing reservations for the weaker sections
particularlythe Scheduled Castes, the Sched-
uled Tribes and women in particular, | feel
the Government should have made som®b
provisions in making reservations for back-
ward classes and minorities also. | do not
say that so much of percentage should be
given to them; but as is considered for the
Scheduled Castes, the Scheduled Tribes
and women who are neglected for genera-
tions, to a certain degree, eventhe minorities
and the backward classes should have been
considered. | wish the hon. Prime Minister
and Shri Bhajan Lalji and other Ministers
should take up some initiative and bring an
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amendment, before itispassed inthis House,
to the effect that certain reservations for
backward classes and minorities are made.
Thank you very much, Sir.

[ Translation]

SHRI BAPULAL MALVIYA (Shajapur):
Mr. Deputy Speaker, Sir, | rise to support
from the core of my heart the Constitution
(Amendment) Bills introduced 10day by our
Prime Minister Shri Rajiv Gandhi in the
House.

Mr. Deputy Speaker, Sir, although,
eailier there a were Panchayats in every
state but their structure lacked uniformity
Today our Prime Minister has taken a big
step with the introduction of these two Con-
stitution (Amendment) Biils. poputarly known
as the Nagarpalika Bilf and the Panchay 1t
Raj Bill. Hitherto the Gram Panchayats and
Nagar Palikas were pot given ther due
powers but now this bill seeks to give these
mnstitutions the coasttutional authority.
Undoubtedly 1t is powe~ and nioney which
make 2 projectaperative It Gram Panchayats
and municipalities are given constituticnal
powers, it will certainly boost up their morale
10 go ahead with therr deveiocpment projects
in their cities and viilages. Our Prime Mins-
ter has stated that the Government wili work
to strengthen the condition of Gram Pan-
chayats and with that improvement cur vil-
lages will certainly see the lignt of all round
development and progress.

So far as | understand it, bureaucrats
were the biggest hurdle in the functioning of
Panchayats. Howaver, there is a big reason
behind this. | know this because my second
son is Sarpanch of a Gram Panchayat. He
had to obtain technical sanction for the
construction of a school building which was
not being given by the Engineer of REE.S.
and Rs. 500 were demanded from him for
the technical sanction. These people did not
know that he was the son of a member of
Parliament. My son remained worried for
many days and ultimately he told me of his
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ditficulty. Then | went there are asked them
to give the receipt for Rs. 500 so that he
couid show it in the accounts of the Pan-
chayat but they refused to give such a re-
ceipt. As such, there officers take a fixed
amount of commission for every work and
thus harass the people to obstruct the work
of Panchayats. Keeping in view all these
things. the Prime Minister has taken a very
good step and has solved allthese problems
by giving powers to the Panchayats. The
Prime Minister has personally visited allthese
areas to be seized of the problems of adiva-
sis and poor people. Keeping all these prob-
lems in view the Panchayati Raj Bill and
municipalities Bill have been brought here in
the House. Today, you see the working of
Engineersinthe cities. They do not construct
the road which needs to be constructed and
a road which requires no repairs is being
corstructed agamn and again because they
get the amount of the commission for the
censtruction of that road. The actual works
required to be done in the cities, are never
done. Today, the financial condition of Ur-
ban Nagarpalikas and Municipal Corpora-
tions is such that they de not have funds to
pay their electricity bills to the Department 6f
Electricity. But now it is certain that the
financial condition of the Municipal Bodies
and Panchayats will improve with this Pan-
chayati Ra) Bill which has been introduced
here by our Prime Minister. It is very good
that an amount of Rs. one lakh and 50
thousand or eighty thousand has been given
to the Panchayats for strengthening them.
We feelthat it will give relief tothe neglected
sections of the society such as the Harijans,
Adivasis and the women. Tulsidas has said
in one of his varses

"Dhol, Ganvar, Shudra, Pashu, Nari,
Yeh Sab Tadan Ke Adhikari”,

it is not correct and | am not happy with this
expression. Today our Prime Minister has
brought them out of the above category. ltis
very good that 30 per cent reservation has
been provided for women. k is certain that
women are doing much better work than
men. | have seen this. When a lady officer is
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posted, she does her work very honestly
because no agent s allowed by them intheir
work. But when a male officer is posted, then
a group of agents accompanies him to get
certain illegal things done through these
agents. As compared to men, women work
with more dedication and devotion. We be-
lieve that men are not as honest as the
women. Harijans and Adivasis do not enjoy
the right of equality. In case these people are
slected sarpanch or ward members then
they will definitely enjoy equal rights. Suc-
cesstul implementation of this Bill will defi-
nitely result in the development of villages
and cities of our country. It is very sad that
the members of the opposition have re-
signed from the House. It i3 wrong on theit
part as they have fled from the battle of wits,
There are the days of Intellectual warfare
whereas they used to light the lathis and
swords In the olden days.

Modern wartare has to do more with
minds than the swords. Hence in the present
situation | wouid ke to suggest that it would
be macre approprate to give the opposition
the titie of 'Ranchhor’ Itis indicative of thait
weak position. They might have thought that
it they wete present in the House it weuld
have been very ditficult for them to support
the Biil. Therefnra, thay have already re-
signed. Panchayati Raj Bill has infused a lot
of enthusiasm amongthe ruralmasses. iam
very much thankful o the Prnime Minister for
the introduction of this Panchayati Raj Bill. It
is a historic step. For this achievement, his
name willbe remembered inthe worid through
the ages to come.

With these words, | conclude.

SHRIGIRDHARILAL VYAS (Bhilwara):
Mr. Deputy-Speaker,Sir, | support both the
Constitution (Amendment) Bills brought for-
ward by the Hon. Prime Minister from the
core of my heart. | would like tc submit that
| had practical experience of working in
panchayati raj institutions. In 1948, | was
Sarpanch of my village. At that time, a Sar-
panch was elected by raising hands. Today
Shri Rajivji has brought such a great change
in the system which has been hardly wit-
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nessed anywhere else in the world.
Constitutional powers are being provided
such agreatchange inthe system which has
been hardly witnessed anywhere eise in the
world. constitutiocnal powers are being pro-
vided to Panchayats. Elections of panches
and sarpanchas will be held after every five
years. A lot of powers have been given 1o
Panchayat under it. Rajasthan adopted inter-
mediate level of the system which is known
as Panchayat Samiti. The Panchayat Raj
system was introduced in Rajasthan in the
year 1959 by Pt. Jawaharlal Nehru. The third
tier of the system is known as Zila Parishad,
which is tormed at district level. These three
tiers are the three linking units of Panchayati
Raj System and provisions made in this Bill
are based on the three tier principle. | was
the Chairman of the Commission set up on
Panchayati Raj in Rajasthan. | was stated in
the Report submitted by the Commission
thatthe funds providedtothe various depait-
ments of the State Governments for pan-
chayats ware further re-aliocatad to the dis-
tricts and the officer of the State Govern-
ments spent the amount in an arbitrary
manner. So all the funds should be provided
directly to the districts whether these funds
are meant for various departments and vari-
oOus works such as roads, irngation, crinking
water or agriculture Proposes. This proce-
dure will certainly ensute sound develcp-
ment of the district. Hon. ShriRajiv Gandhiis
also of the same view and he appreciates
our difficuities. The people have to move
from piliar to post for funds, but they are not
provided funds as a result of which develop-
ment works at the district and panchayat
levels are not completed and they always
look to the State Government for funds,
while the State Government depends on the
Government of India for providing tunds, to
districts and Panchayats. As regards decen-
tralization of power, there cannot be more
decentralization of power than this as the Bill
contains separate provisions for Panchayats
and district levels on the pattern of separate
pravisions made in the constitution for the
Government of India and the State Govern-
ments, so that justice could be provided 1o
the village peopie and the proposed provi-
sions could be effectively implementedthere.
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Thatis why these provistons are being given
legal sanction through the amendments In
the Constitution. | would like to submit some
points regarding the proposed Finance
Commuission In the Bill The Finance Com-
mission set up by the Government of India
visits different States to ascertain their finan-
cial needs. The proposed Finance Commis-
sion to be set up at district level will make an
estimate of the expenditure to be incurredon
the various schemes in the Panchayats and
it will make their recommendations on which
shareintaxes andinthe Consolidated Funds
of India willbe givento them This will ensure
large scale development of villages After
enactment of this law, there will be no scar-
city of funds in the Panchayats and speedy
development of the poor and the have nots,
who are hitherto depnived of 1it, could be
ensured Theirnecessities can be fulfilled by
providing more and more funds at the Pan
chayat level Housing isthe biggest problem
that both rural and urban people are tacing
today Most of the rural people are so poor
that as many as twenty persons live ir a
single room They are not in a position to
construct new houses for them An anange
ment 1s there 1o construct houses for the
poor under the Indira Awas Yojana Butonly
a small pan of the requirements has been
fulfilled through it Not mote then 10 to 15
houses have been constructed in one pan
chayat underthis scheme and housing facii-
ties for all the people are yet to be provided
With the availability of more funds, we willbe
able to fulfil the housing requirements of
more and more people and scheme for
construction of houses for the people be-
longing to Scheduled Castes, Scheduled
Tribes, minorities and backward classes will
be formulated as per their needs We will
have a clear cut idea with regard to require-
ment of land for the people belonging to
higher income group and middle income
group. We will be able to provide land to
them accordingly and the whole system will
run smoothly. With all these prowvisions, it is
but naturalthat development of Panchayats,
Zlla Panshads and Panchayat Samitis will
take place. This 1s a commendable step.

AUGUST 8, 1989
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Reservation for certain categories has been
provided in this Bill. No word of praise can
suffice for this step. Till now, no reservation
was given to women in panchayats. Earlier
women were hardly elected as officer-bear-
ers in panchayate, panchayat samitis or Zila
parishads. Now, 20 percent seats have been
reserved for women and they will be elected
In every panchayat, panchayat samitis and
zila panishad. |1 would like to suggest to the
hon. Minister that the same percentage of
reservation should be given to women as
chair-persons, pradhans of panchayat sami-
tis and zila pramukhas. Our systems will run
smoothly f women are provided higher
positions Just now, Shri Malviyajiwas prais-
ing women for working more efficiently than
mer In view of this also, women should be
given higher posts, so that the countiy could
develop and they could make their contribu-
tion n the development Our object behind
bringingthis Bill1$ to strengthen the local self
governments In villages and towns So it s
imperative to give necessary protection to
women Mr Deputy Speaker, Sir, | would
also like to submit that the people belonging
to Scheduled Castes and Scheduled Tribes
should also be given reservation Although
provision has been made to give reservation
to them on the basis of their population, but
nothing beyond this has been mentioned In
the Bill There should be reservation for the
scheduled castes and scheduled tribes for
the posts of sarpanches, gram pradhans or
Zila Pramukhs There is lot of resentment
among the people pelonging to scheduled
castes and schedule tribes due to inade-
quate reservation It will bring considerable
relief 1o them if reservations are made for
them for the posts of Sarpanch, Zila Pra-
mukh etc It1s very much needed, as this will
heip us In running the system smoothly.
people will be really benefited from transfer-
ring 29 subjects referred to in article 243 E of
11th schedule of the Bill to panchayats.
Rajasthan is facing acute drinking water
problem. Out of a total of 35 thousand vil-
lages in Rajasthan, Government have pro-
vided drinking water in 30 thousand villages.
Even then there is no significant improve-
ment in the condition because level of under-
ground water has gone down due to drought
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consecutively forthe last 4-5 years in Rajast-
han. Although drinking water has been pro-
vided in 30 thousand villages, but 10 to 15
thousand villages out of them reverted to
their original position. | hope that the villag-
ers will now have no pioblem in getting
drinking water as panchayats have been
entrusted responsibility for providing drink-
ing water. Shri Virdhi Chander Jainji is pres-
ent here. He knows how the people have to
walk for 3 to 4 kilometres to bring water in
Barmer, Jaisalmer and churu districts of
Rajasthan. There are many such desert
districts where people have to face the prob-
lem of drinking water throughcut the year.
With this devolution of power to Panchayats,
the farmers and the poor will be benefited
and a lot of arrangements will be made for
drinking water.

18.00 hrs.

Sir, now | come to employment aspect.
The villagers will be benefited to a great
extent with the inclusion of khadi and viliage
industries and other industries in the Sched-
ule and tha provisions will be implemented
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properly. Mr. Deputy-Speaker, Sir, | support
this Bill.

18.01/2 hrs.
RESIGNATION BY MEMBER
[English)]

MR. DEPUTY SPEAKER: | hae to
inform the House that the Speaker has re-
ceived today a letter dated 23rd July, 1989,
from Shri Balwant Singh Ramoowalia, re-
signing his seat in Lok Sabha.

The Speaker has accepted his resignad-
tion w.e.f. today, 8th August, 1989.

The House stands adjourned to re-
assemble at 11.00 A.M., tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, August 9,
1989/Sravana 18, 1911 (Saka)
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